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BEFORE THE NATIONAL GREEN TRIBUNAL, @

PRINCIPAL BENCH, NEW DELHI
(Original Application No. 584 of 2022)

IN THE MATTER OF:

Durga Prasad Yadav & Ors. +vees Applicant
Versus

State of Uttar Pradesh & Ors. ..... Respondents

ACTION TAKEN REPORT FILED BY THE RESPONDENT
NO.5 _/PROJECT _PROPONENT _ie. M/S _AMRIT
BOTTLERS PVI. LTD. IN COMPLIANCE TO THE
DIRECTIONS ISSUED BY THIS HON’BLE TRIBUNAL,
VIDE ITS JUDGMENT & ORDER DATED 22.12.2023

MOST RESPECTFULLY SHEWETH:

1. That this Hon’ble Tribunal has disposed off the captioned
Original Application being O.A. No. 584 of 2022 iilled as
“Durga Prasad Yadav & Ors. Vs. State of Uttar Pradesh &
Ors.” vide its Judgement & Order dated 22.12.2023.

2. Thatthis Hon’ble Tribunal, vide its Judgement & Order dated
22.12.2023, was pleased to note that the Respondent No.5
/Project Proponent i.e. M/s Amrit Bottlers Pvt. Ltd. is a
compliant unit and is operating its unit with all the necessary
permissions, licenses, Consent to Operéte and/or No
Objection Certificates (NOCs). That this Hon’ble Tribunal,
vide its Judgement & Order dated 22.12.2023, was pleased to
further note that the Respondent No.5 /Project Proponent i.e.
M/s Amrit Bottlers Pvt. Ltd. is duly following all the

directions /guidelines issued time & again by the statutory
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authorities and is following all the law which are necessary
to operate the industry. That the relevant para of the said
Judgement & Order dated 22.12.2023 passed by this Hon’ble
Tribunal is incorporated herein below for the ready reference
of this Hon’ble Tribunal:

“37. It is evident from the reports filed by the Joint
Committee constituted by this Tribunal and reply filed by the
respondent no. 5 that M/s Amrit Bottlers Pvt. Lid. is a
compliant unit which is operating with all the necessary
permissions, licenses, Consent fto Operate and/or No
Objection Certificates (NOCs) and has installed requisite air
and water pollution control equipment/systems and analysis
reports of the samples taken show that the same are within
prescribed limits and the respondent no.5 is following the
‘directions /guidelines issued by the concerned authorities.
The problem of water logging due to discharge from M/s
Amvrit Bottlers Pvt. Ltd. will be resolved with construction of
the drain regarding which appropriate action is being taken

by the respondents no. 1, 2 and 4.”

That, however, this Hon’ble Tribunal, vide its said
Judgement & Order dated 22.12.2023, has issued certain
directions which are contained in Para No.38 to Para No.44
of the said Judgement & Order dated 22.12.2023 passed by
this Hon’ble Tribunal. That this this Hon’ble Tribunal, vide
its said Judgement & Order dated 22.12.2023, has further
directed to file an Action Taken Report with respect to the
aforesaid direction issued by this Hon’ble Tribunal within

three months.
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4. That in compliance with the directions issued by this Hon’ble @
Tribunal, vide its said Judgement & Order dated 22.12.2023,
the Respondent No.5 is filing this present Action Taken
‘Report for the kind perusal of this Hon’ble Tribunal.

DIRECTION-WISE ACTION TAKEN REPORT:

Direction for installation of Nano — filtration Unit:

5. That this Hon’ble Tribunal, vide Para 38 of its said
Judgement & Order dated 22.12.2023, has directed the
Respondent No.5 to ensure that the nano-filtration unit of
capacity 300 KLD is installed and commissioned up-to
28.02.2024 and to submit a report regarding the
operationalization of the same. That the contents of Para 38
of the said Judgement & Order dated 22.12.2023 passed by
this Hon’ble Tribunal is incorporated herein below for the
ready reference of this Hon’ble Tribunal:

“38.  Respondent no. 5 is directed to ensure that nano-
filtration unit of capacity 300 KLD is installed and
commissioned upto 28.02.2024 and submit report regarding

operationalization of the same.”

6. That in compliance of above direction, the Respondent No.5,
confirmed the offer proposal dated 25.09.2023 for
installation of Tertiary system, comprising of Ultrafiltration
and Reverse Osmosis in the existing effluent treatment plant.
That the Ultrafiltration feed pump is of 40 m?® per hour
capacity and the final permeate water is 20 m> per hour in
accordance with the aforesaid directions of Hon’ble Tribunal.

That the final permeate from newly installed tertiary
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treatment plant is recycled in the process operations like
Cooling tower, Boiler etc. That the tertiary treatment plant
has been installed and commissioned. Copy of the
Commissioning Report dated 27.02.2024 is annexed as
Annexure: A. Layout plan and flow chart of the Tertiary
System installed by the Respondent No.5 is annexed as

Annexure: B. Photographs of Ultrafiltration and Reverse

Osmosis plant installed are collectively annexed as

Annexure: C (Colly).

Direction for verification of Rain Water Harvesting Projects

installed by the Respondent No.5:

7.

That this Hon’ble Tribunal, vide Para 39 of its said
Judgement & Order dated 22.12.2023, has directed the
Respondent No.3 i.e. UPPCB and the Uttar Pradesh Ground
Water Department to inspect the Rain Water Harvesting
Projects installed by the Respondent No.5. That the contents
of Para 39 of the said Judgement & Order dated 22,12.2023
passed by this Hon’ble Tribunal is incorporated herein below
for the ready reference of this Hon’ble Tribunal:

“39.  Respondent no. 3-UPPCB and Uttar Pradesh Ground
Water Department are directed to inspect the Rain Water
Harvesting Projects installed at 25 locations with total
capacity of 4,98,999 cubic meters and verify the claim of
respondent no. 5 for harvesting of rain water more thanl50
% in ratio to extraction of ground water and file report in this

regard.”

In this regard it is submitted that the inspection of the Rain

Water Harvesting Projects installed by the Respondent No.5
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has been conducted by competent authorities on 22/02/2024,
27/02/2024 and 28/02/2024, however, the inspection report
regarding the same is yet to be filed by the competent

authorities before Hon’ble Tribunal.

Direction for verification of the Plantation done by the

Respondent No.5:

9.

10.

That this Hon’ble Tribunal, vide Para 40 of its said
Judgement & Ofder dated 22.12.2023, has directed the
Respondent No.3 i.e. UPPCB and the Divisional Forest
Officer, Ayodhya to verify the plantation done by the
Respondent No.5. That the contents of Para 40 of the said
Judgement & Order dated 22.12.2023 passed by this Hon’ble
Tribunal is incorporated herein below for the ready reference
of this Hon’ble Tribunal:

“40.  Respondent no.3 and Divisional Forest Officer,
Ayodhya are directed to verify plantation of 7000 plants and
11000 pldnts in year 2022 — 23, Miyawaki afforestation on
150 sq.mtr. inyear 2021-22, 11000 plants in year 2022-23 by
respondent no.5 and file report regarding survival and

maintenance thereof.”

In this regard it is submitted that inspection of the plantation
done by the Respondent No.5 has been conducted by
competent authorities on 14/02/2024, however, the
inspection report regarding the same is yet to be filed by the

competent authorities before Hon’ble Tribunal.
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Direction _to _carry out plantation activities in_areas in_the

vicinity of the unit of the Respondent No.5 and surrounding

nearby areas:

11.

12,

That this Hon’ble Tribunal, vide Para 42 of its said
Judgement & Order dated 22.12.2023, has directed the
Respondent No.5 to carry out plantation activities in areas in
the vicinity of the unit of the Respondent No.5 and
surrounding nearby areas. That the contents of Para 42 of the
said Judgement & Order dated 22.12.2023 passed by this
Hon’ble Tribunal is incorporated herein below for the ready
reference of this Hon’ble Tribunal:

“42.  We are of _a‘he considered view that such plantation
needs to be carried out in the vicinity of the factory premises
to mitigate adverse impact of Air and Water Pollution caused
by the unit of the respondent No.5 and accordingly
respondent no.5 is directed to carry out plantation activities
in areas in the vicinity of its unit and surrounding nearby

areas.”’

In this regard it is submitted that, in compliance with the
direction issued by this Hon’ble Tribunal, as aforesaid, the

Respondent No.5 has planned to undertake plantation
activities in areas in vicinity of its unit and surrounding
nearby areas, the details are submitted in the proposed CSR
activities in the following paragraphs of this present Action
Taken Report and the same are not repeated herein for the

sake of brevity.
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Directions to carry out CSR activities:

13.

14.

That this Hon’ble Tribunal, vide Para 44 of its said
Judgement & Order dated 22.12.2023, has directed the
Respondent No.5 to carry out CSR activities in consultation
with District Environment Committee headed by the District
Magistrate, Ayodhya and the Divisional Forest Officer,
Ayodhya and in view of the requirements of the residents of
the area surrounding the project. That the contents of Para 44
of the said Judgement & Order dated 22.12.2023 passed by
this Hon’ble Tribunal is incorporated herein below for the
ready reference of this Hon’ble Tribunal:

“44.  We are of the considered view that preferably such
activities must be carried out in the area around the project.
Activities involving infrastructure creation for drinking water
supply, sanitation, health, education, skill development,
roads, cross drains, electrification including solar power,
solid waste management facilities, scientific support and
awareness to local farmers to increase yield of crop and
fodder, rain water harvesting, soil moisture conservation
works, avenue plantation, plantation in community areas,
efc. ought to have been carried out in the area around the
project. Respondent no. 5 is directed to carry out CSR
activities in consultation with District Environment
Committee headed by the District Magistrate, Ayodhya and
the Divisional Forest Officer, Ayodhya and in view of the
requirements of the residents of the area surrounding the

project and to file Action Taken Report in this regard.”

In this regard it is submitted that the Respondent No.5 has

ensured incessant implementation of CSR activities spanning
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over vast range of sectors of social importance. That the
philosophy of the Respondent No.5 is to achieve a balance of
economic, environmental and social imperatives. That the
Respondent No.5 is committed towards social and collective
responsibility to build a society and supplement
Government’s efforts to achieve inclusive growth and ensure
equality of opportunity for all. Table showing the details of
CSR activities undertaken by the Respondent No.5 during
preceding years 2021-22, 2022-23 & 2023-24 is annexed as

Annexure: D for the kind perusal of this Hon’ble Tribunal.

Copies of the documents related to the CSR activities
undertaken by the Respondent No.5 during the preceding
year are collectively annexed as Annexure: E (Colly).

That further this Hon’ble Tribunal, vide its Judgment &

Order dated 22.12.2023, has laid down details of preferential

activities to be incorporated in CSR activities and carried out

in due consultation with District Environment Committee.

That Respondent No.5 has included following activities, in

accordance with Hon’ble Tribunal Judgement, in the draft

CSR Plan for the year 2024-25:

(a) Health;

(b) Education;

(c) Skill Development;

(d) Solid Waste Management;

(e) Scientific support and awareness to local farmers to
increase yield of crop and fodder;

() Rain Water Harvesting;

(g) Plantation in community areas.
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That the activity wise details of proposed CSR Activities for

year 2024 — 25 are presented herein-below for the perusal of
this Hon’ble Tribunal:

(a)

(b)

Health: That the Respondent No.5 has always worked
in the field of Health care under its CSR obligation. That
the Respondent No.5 has planned to organize Health
Camps, in nearby areas, in association with existing
local medical infrastructure so that the local population
gets quality medical advice at their doorsteps. That
competent medical practitioners shall be invited to
attend the health camps for the benefit of population

residing in nearby vicinity.

Education: That the Respondent No.S5 has always given
priority to Education sector in the implementation of
CSR Plan during preceding years. That the Respondent
No.5 has carried out employment oriented vocational
skill development activities in the nearby area for the
capacity building of human resources. That in
compliance with the directions issued by this Hon’ble
Tribunal, the Respondent No.5 has included Education
as a specific sector in the CSR Plan for year 2024-25.
That the Respondent No.5 has procured land measuring
2624 square meter, near Medical College, for
development of 8" standard educational school wherein
education to local population shall be imparted. That the
Respondent No.5 has formulated a vision for providing
infrastructural support to educational institutions
situated in nearby areas. That the Respondent No.5 has

also written a Letter dated 05.03.2024 to District
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Inspector of School, Ayodhya seeking intervention and
guidance in deciding specific infrastructural support as
well as identification of institutions devoid of sufficient
infrastructure and deserving support. Copy of Letter
dated 05.03.2024 sent to the District Inspector of
School, Ayodhya by the Respondent No.5 is annexed as
Annexure: F. Copy of Letter dated 05.03.2024 sent to
the District Magistrate, Ayodhya by the Respondent

No.5 1s annexed as Annexure: G.

Skill Development: That the Respondent No.5 has

focused on skill development of human resources and
livelihood enhancement projects in its earlier CSR
activities. That in compliance with the directions issued
by this Hon’ble Tribunal, the Respondent No.5 has
included Skill Development as a specific sector in the
CSR Plan for year 2024-25. That the Respondent No.5
has planned to organize vocational training programs,
on regular basis, in coordination with expert institutions
in the areas surrounding the unit. That such
employment-oriented activities shall not only ensure
capacity building of nearby human resources but shall

also generate better employment opportunities.

Solid Waste Management: That the Respondent No.5

has worked in the field of Environmental Sustainability,
Environmental protection and Conservation of natural
resources in its CSR activities during preceding years.
That MoEF&CC, Govt. of India has notified Solid

Waste Management Rules 2016 as amended for safe
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management and disposal of Solid Waste. That the
statute makes it mandatory for segregation of solid
waste at source prior to its disposal. That the Respondent
No.5 has plans to organize awareness campaigns on
Solid waste management in villages and townships in
the nearby vicinity of the unit. That such awareness
campaigns shall be organized in due consultation with
competent authorities like Uttar Pradesh Pollution
Control Board and Urban Local Bodies. That in addition
to awareness campaigns, the Respondent No.5 also has
plans to strengthen solid waste segregation and
collection facilities, in nearby villages and townships in
order to assist competent authorities in ensuring

compliance of law.

Scientific support and awareness to local farmers to

increase vield of crop and fodder: That in compliance
with the directions issued by this Hon’ble Tribunal, the
Respondent No.5 has planned to undertake CSR

Activities in the field of Agriculture in order to increase
the yield of crop and fodder. That the Respondent No.5
has written letter dated 05.03.2024 to District
Agriculture Officer, Ayodhya seeking intervention and
guidance for providing scientific support and awareness
to local farmers. Copy of Letter dated 05.03.02024 sent
to the District Agriculture Officer, Ayodhya by the

Respondent No.5 is annexed as Annexure: H.

Rain Water Harvesting: That the Respondent No.5 has

undertaken rain water harvesting activity under CSR in
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preceding years. That activity such as promoting
appropriate system design, sound operation and
maintenance and use of first flush devices is included
and implemented. That the Respondent No.5 has
ensured ground water recharge exceeding the ground
water abstraction in compliance of The Uttar Pradesh
Ground Water (Management and Regulation) Act 2019
as amended. That in compliance with the directions
issued by this Hon’ble Tribunal, the Respondent No.5
has included Rain Water harvesting activity in its CSR
Plan for the year 2024-25. That the ground water
recharge ponds shall be developed in villages and area
nearby the unit for recharge of ground water in
compliance of Registration issued by the Ground Water

Department, Govt. of Uttar Pradesh.

Plantation in community areas: That the Respondent

No.5 has undertaken plantation including Miyawaki
plantation, during preceding years, under CSR activities
in order to deliver positive impact towards
Environmental conservation, That in compliance with
the directions issued by this Hon’ble Tribunal, the
Respondent No.5 has framed Plantation Plan for the
year 2024-25 including Miyawaki plantation in areas
surrounding the unit and in the vicinity of the unit. That
the Respondent No.5 has executed agreements with
nearby farmers/ land owners for carrying out the
plantation activities on their land. That such agreements
have been executed for a total of 4.95 acres of land, in

the vicinity of the unit of the Respondent No.5, for
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plantation activity. Copies of Agreements executed by
the Respondent No.5 with the nearby farmers along-
with their English Translation are collectively annexed

as Annexure: I (Colly). That in furtherance to the

above, the Respondent No.5 has written Letter dated
05.03.2024 to the Divisional Forest Officer, Ayodhya
thereby requesting to guide the Respondent No.5 with
respect to availability of additional land in the areas
surrounding the unit of the Respondent No.5 for
carrying out plantation activities. Copy of the Letter
dated 05.03.2024 sent by the Respondent No.5 to the
Divisional Forest Officer, Ayodhya is annexed as

Annexure: J. Copy of the Letter dated 05.03.2024 sent

by the Respondent No.5 to the Commissioner Nagar

Nigam, Ayodhya is annexed as Annexure: K.

That the aforesaid facts shows that the Respondent No.5 has

17.
complied and/or in process of compliance of the directions
issued by this Hon’ble Tribunal vide its Judgment & Order
dated 22.12.2023.

PRAYERS:

In the facts and circumstances as stated above, it 1s therefore, most

respectfully prayed that this Hon’ble Tribunal may graciously be

pleased to:

(i) Kindiy take note of the submissions made by the Respondent

No.5 in its present Action Taken Report and consider the
compliances made /actions taken by the Respondent No.5 in
compliance to the directions issued by this Hon’ble Tribunal,
vide its Judgement & Order dated 22.12.2023, as submitted
by the Respondent No.5 in its present Action Taken Report:
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QQ Pass such other/further order(s) as this Hon’ble Tribunal may

deem fit and proper in the facts & circumstances of the case.

(M/S AMRIT BOTTLERS PVT. LTD.)
THROUGH

ANUBHAV ANAND ARON, ABHINAV ANAND
(Advocates for the Respondent No.5)

A-901, Apex Golf Avenue, Sector-1,

Greater Noida (West), U.P. — 201 306

Mob: 9811764256, 9582416270

Email: abhinav legal@gmail.com

Place: NE CJ ) ELHS
Date: 9_0[3 ,qu
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AFFIDAVIT

I, Arjun Das Vaswani aged about 59 years S/o Sh. Khattu Mal Vaswani

working as Head - Administration with M/s Amrit Bottlers Pvt. Ltd. having

its manufacturing Unit at: Chandpur Harbans, Allahabad Road, P.O. -

Dabhasemar, District — Ayodhya, Faizabad, U.P. - 224 133 (the Respondent

No.5 herein) do hereby solemnly affirm state as undir;/

1. That I am working as Head - Administration with M/s Amrit Bottlers
Pvt. Ltd. (the Respondent No.5 herein) and I am well conversant with
the facts of the case, as such I am competent to swear this affidavit,—

2. That the accompanying Action Taken Report has been drafted by my
Counsel under my instruction and the content of the same have not
been repeated herein for the sake of brevity and the same may kindly
be read as part and parcel of the present Afﬂdavil/

3.  That I have read and understood the content of the accompanying
Action Taken Report and present Affidavit and the same are true and
correct to my knowledge and nothing material has been concealed

there frum/

VERIFICATION: / \
Verified st; ';‘M this day of " 3! 2024 that the contents Rimabe
affidavit are true and correct to the best of my knowledge and belief. No

part of it is false and nothing material has been concealed therefore.
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ENE FLUIDTEK PVT. LTD:
Fluidtek

To, Date:27.02.24
AMRIT BOTTLE fts PVT. LTD.

CHANDPU R HARBANS DABHASEMAR FAIZABAD UP - 224133

Kind Attn.: Mr. Ram Bharosa

Sub. : ETP UF-RO Installation-commissioning completion.
AMENDMENT NO. : ABHO-P052400257-1

P.O NO. : ABHO-PO52400257, dtd.- 20.09.23
Dear Sir,

This is to inform you that the ETP UF-RO installation and commissioning has been completed
successfully.

below are the installation jobs completed.
A

UF plant treated water (permeate) storage tank

RO plant treated water (permeate) storage tank and degasser system

Reject water storage tank

Carbon filter

Ultrafiltration (UF) treatment system

Reverse Osmosis (RO) treatment system

Pumps and interconnecting pipelines between storage tanks and UF-RO equipment
Electrical panel & cabling jobs

0NV A WN

Post completion of installation works, trials have been taken and commissioning of UF-RO plant is
completed successfully.

ENE tefm would be at site for next 25-30 days to check electrical and instruments for fine tuning.

Thanking You,

Yours truly

BAPIDEBNATH

For ENE FLUIDTEK PVT. LTD.
AutNon @um:

nad, Narendrapur, Shed No. 3, Kolkata - 700103
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ZFLUJDFEK
i
ANNEXURE - |
TREATMENT SCHEME

TREATMENT SCHEME FOR 20 M3/HR TERTIARY SYSTEM

Chlorine Dosing System

Treated Effluent Collection Tank 100 KL (R.C.C By Clienf)

UF feed pump 40 m3/hr (1W + 1Sby)

SS Mesh Type Busket strainer /Trap filter 40m3/hr

v

s Ultra filtration, 46.8m3/Hr
(Nett output 40 m3/hr)

UF Product water stroage tank (150 KL)(R.C.C with Tiing By Client)
ACF Feed pump 40 m3/hr (1W + 1Sby) & Backwash Pump (1W)

Activated Carbon Filter (40 m3/hr)(1W + 1SBY) «——— Steam by client
_Antiscalant dosing

"I Acid Dosing

v

5 Micron Filter (40 m3/hr, -(1W)

ORP monitoring and dump valve

v

44— RO Block (20 m3/hr Permeate)

Post PH Correction Dosing system

*“
Reject-20 m3/hr Degasser Tower (20m3/hr)

Permeate Storage tank RCC 150 KL (By Client)

Permeate Water transfer pump 20m3/hr (1W + 1SBY)

TO Process

ENE Fluidtek Pvt. Ltd.
123, Netaji Subhas Road, Narendrapur, Kolkata — 700103
Phone: +91 33 2428 7294 | Email: desigh@enefluidtek.com | Website: www.enefluidtek.com
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794 ANNEXVRE - D

Table showing the details of CSR activities undertaken by the Respondent No.5 during preceding

¥ year 2021-22; 2022-23 & 2023-24

-
i

Year 2021 - 22:
8.No. Salient CSR Project / Activity Amount Spent
| (Rs)
1. | Eradicating hunger, Poverty and Malnutrition, Promoting Healthcare including preventive healthcare 97,86,356.41 |
2. | Livelihood enhancement projects 85,449.00
3. Facilities for senior citizens 1,97,996.00
4. Relief Activities 10,00,000.00
5. | Conservation of Natural resources 2,66,200,00
| 6. | Ensuring Environmental sustainability. 26,80,091.05
7. Education 1,19,198.00
8. | Restoration 33,500.00
Total 1,41,68,790.46
| {Rupees One Crore Forty One Lakh Sixty Eight Thousand Seven Hundred Ninety and Forty Six paise)

Year 2022 —23:

. Amount spent on
CSR project/ Location of the project or
S.No . . projee . Sector covered within schedule VII the Project/ project |
activity/ beneficiary Programs (in
Program
Rs.}
Promoting education, including special education and
1 Livelihood employment enhancing vocation skills especially among Uttar Pradesh 11.44.900.00
enhancement projects | children, women, elderly and the differently abled and e
livelihood enhancement projects.
Facilities for Senior Improving gender equality, sefting up homes apd hostels for
2 ol women and orphans, empowering women, setting up old age Uttar Pradesh 5,99,810.00
Citizens s .
homes, day care centres and such other facilities for senior
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citizens and measures for reducing inequalities faced by
socially and economically backward groups.

3

&

3 HALWASIYA training to promote rural sports, nationally recognized sports, Uttar Pradesh 4.34,000.00
SPORT paralympic sports and Olympic sports
Food Safety and
4 Standards Authority | Purchase to four food cart Uttar Pradesh 4,00,006.00
of India (FSSAI) :
Ensuring environmental sustainability, ecological balance,
Ensuring protection of flora and fauna, animal welfare, agro forestry,
environmental conservation of natural resources and maintaining quality of
> sustainability through | soil, air and water including contribution o the ‘Clean Ganga Uttar Pradesh 3,27,100.00
various trust source | Fund’ set-up by the Central Government for rejuvenation of
river Ganga,
Renovation of
6 primary schools near | rural development projects. Uttar Pradesh 1,27,924.00
to factory
7 Supporting health Eradicat.ing_poverty, hul:lge.r and malnutritipn, promoting health Uttar Pradesh 2 40,595.00
care care which includes sanitation and preventive health care
Promoting education, including special education and
: . employment enhancing vocation skills especially among
8 Supporting Education children, women, elderly and the differently abled and Uttar Pradesh 4,76,845.00
livelihood enhancement projects.
Expenditure against | Expenses incurred for general Management and administration
9 CSI;{ Activitiei cosI: towards the functioning of CSR activities Uttar Pradesh 2,68,016.00
Eradicating hunger, poverty and malnutrition, promoting
Eradicating hunger, | health care including preventive health care and sanitation
10 poverty and including contribution to the Swach Bharat Kosh set-up by the | Uttar Pradesh 13,10,990.00

malnutrition

Central Government for the promotion of sanitation and making
available safe drinking water.

TOTAL

(Rupees Fifty Three Lakh Thirty Thousand One Hundred and Eighty only)

53,30,180.00
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3

S.No

CSR project/
activity/
beneficiary

Sector covered within schedule VII

Lﬁcation of the
Project/
Prog@m

Amount spent on
the project or
Programs (In Rs.)

Amount spent direct /
implementing agency

Supporting
Education

Promoting education, including
special education and employment
enhancing vocation skills especially
among children and unit has procured
land measuring 2624 sqr mtr near
medical college Ayodhya for
development of 8"  standard
educational school wherein education
to local population shall be imparted.

Uttar Pradesh

3,03,45,750/-

Amrit Bottler Private Limited
&
Bhagwant devi Social Service
Foundation

Facilities for
Senior Citizens

Improving gender equality, setting up
homes and hostels for women and
orphans, empowring women, setting
up old age homes, day care centres
and such other facilities for senior
citizens and measures for reducing
inequalities faced by socially and
economically backward groups.

Uttar Pradesh

1.25,087/-

Bhagwani devi Social Service
Foundation

Ensuring
Environmental
Sustanibility

Safeguarding environmental
sustainability, ecological balance,
protection of flora and fauna, animal
welfare, agroforestry, conservation of
natural resources and maintaining a
quality of soil, air and water

Uttar Pradesh

6,00,000/-

Amrit Bottler Private Limited

Suporting
health care

Eradicating poverty, hunger and
malnutrition, promoting health care
which includes sanitation and
preventinve health care

Uttar Pradesh

12,38,989/-

Amrit Bottler Private Limited
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Promoting  education, including
special education and employment

Livelihood . . . \ . . . .
enhancement enhancmg. vocation skills especially Uttar Pradesh ¥ 16,19,623/- Bhagwani devi chnal Service
oiects among children, women, elderly and Foundation
prol the differently abled and livelihood
enhancement projects.
. Expenses incurred for general
Expenditure Management and administration cost
against CSR g . . Uttar Pradesh 2,68,016/- Amrit Bottler Private Limited
Activiti towards the functioning of CSR
ctivities o
activities
Eradicating hunger, poverty and
malnutrition, promoting health care
Eradicating | including preventive health care and
hunger, sanitation including contribution to . . -
poverty and | the Swach Bharat Kosh set-up by the Uttar Pradesh 7,25,769/- Amrit Bottler Private Limited
malnutrition | Central  Government for the

promotion of sanitation and making
available safe drinking water.

TOTAL

(Rupees Three Crore Forty Nine Lakh Twenty
Three Thousand Two Hundred and Thirty Four

Rs.3,49,23,234/-

only)
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Aggarwal Chambers-I. 4th Floor, Main Vikas Marg.
Shakarpur. Delhi-110 092. Tel.: 2225207, 2455245

“ (Ruoja — JYNXINNY

No. 138 Dateq.2-9-63-123
Received with thanks from Mrs.er..fM/s..A'.‘,l’KUHi' MU o
J #‘ u-e.-f‘W\ém—-w
the sum of Rupees..mm:t\ff Cash K@ heque / Demand Draft NO...... oo
Dated...ﬂ({/ﬁ?{w.}.drawn O 0s s e
Rs._ _J@OIO
Received by l
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_ B pves s immnes pleaiae s pride 10 s000unce that nummmhlﬁlbw
1V year of Foundaton day whick 1 1w popularly known sad regarded o “Pratishiha Divas™ of Kall
Rt tomnple whach (v virusied a the heart of owr city Lacknow in Ghastysri Mands, Quierhagh.
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vear Augusd 18% i1 commemorsied s "Pratishihe Diwas™ of Kali Ban tomple

O this sospeciows accasson of “Pretishits v wwpq»wﬂrm
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wnly . (00000,

Hopeng for your sugus presence & blessags,

i
-

.-')_‘11,1-
Qﬂ’

mmmu‘:nwnph‘rmumwmexmmmln%wamwunmzm




300

S —————— bty . S

E { [ "'""“‘"'“"-----ﬂ-u..-o-u.'-:p‘---—-—--a--.--u.--—--n---——---u_—
. -'3';'.4";»‘."““‘-*"!"# E MU LU, Y | EUaY AN Sl SR
Ay 1 A 9 )
- _J* "‘ 5 -

o
| . S0, Vridvan Yo Rabarel Rowd ko, 26004
&

5

WOG%IE' . pAL







e N it e










805

TAX INVOICE Ehig

Halwwwys Spmats 1.4 1 Meine At Miottlors private Limined

TCG X3, Vibhats Khaot, Adidress ST ELOOR SHALIMAR LD PLALA, 3P,
Addrem  Ciomei Nagar, Luckinow - SECTOR 5, BHOKTTNATIE MARKIFT,

_ intar Prasdesh 226060 INDRA NAGAR, LUCKNOW

Sake it Proded Stamie Uniar Pradesh

O5T No. 09AAOFIHSYWOP| Z0 GSTIN MAACC AR ZA

bervice vy TO223300 Mace of Sugply UHiter Pragesh

Vi of bvvosce 10 Febwimry 2033 State Code w
A—— i

COST SasT ST

S Mo [Dewchptine of Services SAT eode At Rete Rt}

Ry Rate| Amswnl | O] Amount ] Anwimt
%4

1 |Towards Awndh Goif |eagoe Team PN 3,30 (00 06 Js0 0 1150000 | -
e Sernce

Tetnd 3.1, 000.00 31,500.00 31.500.00 %

Total Vater of Sevvice 3.%8,000,00
Total CGST (ta o) 31.500.00
Tutsl SGST (fa i) 31.500.00
Totsd 1GST (le Rs.) i

Bgied OF7 {1 Rs.) : —
Tocal lwvece Vel 2,13,600.00

tmvwice Valer (1n woeds) Four Lacs Thistern Thousand Only

Ammant ts Reverse cla NG

Fom Mo ABA 1104
Fanll waicsments@ihalwas yagroun com
Address TCG 373 (Next 10 Plumeria ) Vibibats Khared  Gunti Hajgar | Lueknow,
P code - 226010
Karedly rsgue w chasgue/draf) in favow of M/s Halwauys Spory .40
Accourt No. + V22020007924 779
IFSL Code - LITIBOOOM47I with Axis Bank 1.1d
f Address - 39 CC Rasant Lok Complex Vaant Yihar
; rcome Tax A Nusibor IPANY AADEHS9999

Lr

Flhedhwin yir Spwets i1 HEINE ARA T 104
Sarukrit Bhowan. A-10. Aruna Asal All Marg, Qutob Insfitana’ Arsa, New Delhi-1 10067 T 491 11 ¢ 0300
Ancnda Avenue, TCG 3/3 (Neat 1o Plumeria] Vibhat Khand. Gomil Nagor. Lucknow 224010 Y+¢91 m@m
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SIMPLE
EDUCATION
FOUNDATION

UAN AANTSEOBSGFICZT
PAN No  AANTSELETG
FCRA. 231641837

Receipt Date: 22/11/2022

Receipt No: SEF/DON/037/2022-23

Daonation Date: 21/11/2022

Received with thanks from: Amrit Bottlers Private Limited

Address/Email of Donar: ALLAHABAD RQAD, CHANDFUR HARBANS/ deepaklokhmam acococolafzd.com
PAN of Donor: AACCA4T94J

Donation Amount: INR 1,00,000/-

Sum of Rupees {in wards): One Lakh Only

8y Cash/Online/Cheque*: Online
For Simple EducatonFoundotion

- L
s, "

H-1, Bandhu Vihar, CGHS, Sector - 10, Plot No. - 11, Dwarka, New Delhi - 110075
+91-9810704035 |www.simpleeducationfoundation.org | connect@simpleeducationfoundation.org
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A 2ZAUTO SOLUTIONS

Regd. Office. A-201, Krishnalok Colany, Phase-1| Kanpur Rond, Luckiow-226401(U.1.)

E-mail: adzautod | Bi@email.com, Mobile No. 9935007484, 9454684984,
15T Al X] nl'PT 8] DK [ Z] C|

Ho: TH20R0E Date of Issue; 1B-10-2022

——
———

sUBuyer's Name: Amrit Bottlers Pvt Lid, Consignee's Name:
s: Chandpur Harbans Dabhasemar Ayodhya- Faizabad (U.P.) Address:
of Stae & Code: U.F (09) Nume Of State & Code: U.P (09)
OVAACCA4T4IIZA GSTIN:
of Supply Chandpur Harbans Dabhasemar Ayodhya- Faizabad (U.P.)
" Description Of Goods HSN/SAC Codel Qty/Unit| UnitRate | Amount (Rs.)
Supply & Fabacution of Food Carts pa3? 04 Nns. | 15.84745.76 | Rs.338083.0%

( As Per Your Requirement ).

Any Other Pre Delivery Charges
Total Asscssable Value

Rs.338983.05 |

C.G.5.T. @ 9% Rs.30508.47 -I
'S GST.@9%% Rs.30508.47
TEST. @ NIL
lavoice Value: Rs. Four Lac Only. o Rs.400000.00
ForA2Z Mti Solu

Auth Signatory
Signature of Suppller/ Authorized Nepmllve

bods once sold wii noTbe taxen Dack.
Our Responsibility reases after the goods have left premises.
Al dnputes are subject to Lucknow Jurisdictions.

R BANK DETAILS:- A/C. NAME - A 2 Z AUTO SOLUTIONS, BANK-UCO BANK,
munmwm. LUCKNOW (U.P.), A/C. NO -1309051000624S, IFS CODE - UCBAOOO1309.
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A2 ZAURO SOLUTIONS

Regd. Office. A-201, Krishnalok Colony, Phase-11 Kanpur Road, Lucknow-226301(U.P.)

E-mail: 32200105 | §G@umail.com, Mobile No, 9935807484, 5454684984,

No: T1-21-2022-23 Date of Tssue; 18-10-2022
pient/Buyer's Name: Amrit Bottlers Pvi Lta, Consignee’s Name:
pss: Chandpur Harbans Dabhasemar Ayodhya- Faizabad (U.P.) Address:

of State & Code: U.P (09)

Name Of State & Caode: U.P (09)

| GETIN: 09AACCA4794J1ZA GSTIN:
Place of Supply Chandpur Harbans Dabhasemar Ayodhya- Faizabad (U.P.)
Description Of Goods ' HSN/SAC Code] Qty/Unit| UnitRate | Amount (Rs.)
Supply & Fsbrication of Foed Cants p43: 04 Nas. | Rs.84745.76 | Rs.33B983.05
{ As Per Your Requirement ). |
Any Other Pre Delivery Charges
Total Assessable Value Rs.338983.05
CCST.@ 9% Rs30508.47 |
S.GST. @ 9% Rs 30508.47
LGS.T. @ NIL
Rs.400000.00

Teros & Conditiony
L. Gouds onge 30id waii not De taken DICK

2. Our Responsibility ceases after the goods have feft premises.
3. Al disputes are subject to Lucknow Jurisdictions.

For A2 Z Avls Solutions
A

Signature of Supplier/ Authorized Representative

I QUABANKDETAILS- A/C. NAME - A 2 Z AUTO SOLUTIONS, BANK-UCO BANK .
LEMNCH- CHANDRAWAL, LUCKNOW (U.p.), A/C. NO - 12090510006245, IFS CODE - UCBADO01309,
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NIT TRICHY INSTITUTION FEES.
NIT CAMPUS,. THANJAVUR ROAD, THUVAKUDI, , TIRUCHIRAPPALLI-620015

Date: w—

for State Bank Collect Paymaent

Category
2021 ADMITTED ALL PG COURSES
ROLL NO
202121019
NAME OF THE STUDENT
NAYANSHI PATHAK
SPECIALIZATION
Chemical Engineering

12100

LHOSTEL RENT AND FESTIVAL{TYPE AMT OR 0}
12400
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Sindhu Sakha Sangam Cultural Trust

Culture . Tradition « Generation
Reg. £-8634/Thane

Waml Apt., Behind Venus Talkies, Opp. Black C-539, Sec. - 25, Ulhasnagar - 4, Dist. Thane
: wwwi.sindhusakhasangam.com E-mail : slndhmakmnmmmﬂm

'| o. 20 Date 28] 08) 22

Amvl 2 ﬁ‘H—(gn_J Pu .. &J , o
Cgedinga D -
g draw the cheque in favour of N 4 j f +0

t? vg n CQ—QWW&J l)fvvvg i
maé Ahyal i Bt L DAowe YO
| Mmq on [&Fh Ang .22

Date / Time / Place

ﬁmm g&m s Perprrugy| Q2630 |9
pvanoalka Leadhyal- |

a Mbow & ( Q”N"(?
Ploy Thove You, 13

L]
‘I8 {
-
1

..g
l'q,
h

2 3
=y

-

4

o £y o o2 [
DNH Adv.| 7
o

-
¥ t‘)r\...' Q.{)’(br}n_rBalance %10)‘1,7

For Sindhu Sakha Sangam Cultural Trust

ﬁwa For Sinﬁl;; Sakha Sangam

' w I

Choyryy gn AT
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Madania.Luchnow
GSTIN : 03AAICMBBAGK 121 ; pAN No | AAICMBB4BK

BILLOF gyppLY
T Crmeameoanamot

Medanta HOIdlng' pvt. Ltd,

S

: pltli

t;'llll Dale ¢ 270061022 14:04
- 1013107 (PD No. . 2055%75
Addregy * Mgie / 26Y OM 6D Bod . 812
» Y K o Ward - CUBMICY |
te Nagar,Lucknow :
Name : s Dis¢harge Dato
: Mr, Prashani Dul
Doctor Oubey
- Or Abhal Verma & Tesm Attending Doclor - Dy Abhal Verma
R Billing Group . CASH PAYMENT
: Employer 3 "
Date Manufacture Bstch/Explry Qty Total
r Name Date
2.00 500.00
4.00 2800.00
2.00 £00.00
2.00 8800.00
18.00 16090.00 |
| Consumabie Ch 8400  13029.50
o 000  2430.00,
1.00 350.00
119.00 50681.05
4.00 8700.00
5.00 4000.00
ot 108280.55
Payable By Others 0.00
Total Bill Amount 108280.55
Depash . 85000.00
MLCCRC/23040854726/0872022 18:33(By Credht Card-- $5000.00
No.UPI Bank: Approval Code:200454)
Net Payable I
Refund 0.00
BHI Qutstanding 53280.55
1
|
PREPARED BY
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" GAPNA FOUNDATIC

SOCIAL ACTION FOR PROGRESSIVE NATION FOU "" . ',,,,'. i
39 Avas Vikas Colony, Angooribagh, Falzabad DI t. c_h dhy

DARPAN ID - UP 201941235483
Email ; sapnafoundationavodhya@gmail.com

i b U, o Y,
"Soc Reg No ! () ahy oG

s 0 v avera.
2eE 50 ... 1OQTRIEHIL .. ......... WAL ..., HA¢¢A

assssgann .-ciyn.n.ol.tll
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Modanta Holdings Pvi, Ltd.
Modanta-L ucknow
GSTIN : 08AAICMDBAGK 12N / PAN No : AMCMOBAEK
BILL OF 8UPPLY
Intormodiate Draft Roport

XXXXXXX Biil Dalo
CMLI0131387 IPD No.
: Male / 26Y OM 6D Bad
.+ Viram Khand ,Gonsii Ward
Nagar,Lucknow
: 2600672022 15:31 Dischargo Date
: Mr. Prashant Duboy
Team:
g Dactor : Dr Abhai Vorma & Yeam Atlonding Doctor . DrAbhai Wm:
@Y STATE CODE - 09 Billing Group . CASH PAYMEN
Usgend Not Defined _ 4 Employor e —
! with Package details Date Manufacture Bateh/Expiry ay Tota
: r Namo Date
| Yorma & Team, Gastroentrology)
; 1000.0C
| GVCVO00003-ICU Visit Critical Care(Or CCM 27/0672022 e o
A VOGDDS 3. ICH MCMGW CCM 271062022 10 1000.0¢
: Criticat care)
Vising Consuftant Charges{Subtotal e et
Visiting Consultant Charges(Subtotal) —_ .
Total 109280.55
Payable By Others 0.00
Total Bill Amaunt 103280.55
Deposit 55000.00
MLCCRC/23040854/26/06/2022 15,33({By Credit Card- 55000.00
NoUP! Bank: Approval Code:205454)
Net Payabie 54280.55
Refund 0.00
Bl Qutstanding 54280.55
PREPARED BY
| One Lakh Nine Thousand Two Hundred Eighly And Fifty Five Only
b Shiva Kant Thari
0 o 1
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AUTO WALA

G-3,587 /2, JAIN COMPLEX, KANPUR ROAD, BARGAWAN
Lucknow UTTAR PRADESH 228012
GSTIN No. - OBAPEPSB738L120

1AX IeaVOHL§

Oifice Number BB8081888588
| e

AUTO WALA

Emall autowala2018@gmail com

Customer Name  MUKESH KUMAR VISHNANI
S/0 BHAGWAN DAS Invoice No 2022/23- 38
VISHNAN|

Address 53 /14-C-10-N LUXA, Invoice Date : 26-05-2022
CHHITUPUR
VARANASI

City 1 Varanasi (221010) Mode Of Payment  : Credit

State : UTTAR PRADESH Aadhar Card e

Mobile No 1 8338901830 Dealer Fame || Code @ —

Temporary Address : 38 TEJ KRISHNA KHERA Dealer Code ;o

KAKORI ,LUCKNOW (226107) Hypothecation y -

We hareby submit our bill for transpontation of your goods as under:

Description of Goods/Service HSN Code | Gty | Rate Amount

Model Name : GARIB RATH 87031010] 1]115,096.23 [ 115,085.23

Chassis No  : M56BRAZG22C220059 Taxable Amount : 115.095.23

Motor No. : BRAZG220059 SGSY @2.5% 2,877.38

Controller No — CGST @2.5% . 2,877.38

ChargerNo ' — Ex Showroom Price : 120,848.99

Converter No  -— Gross Amount : 120,849.99
; ALLOY Round Off : 0.01

mu; : s Grand Total + € 120,850.00

Company

Battery

Chemistry

Battery No o

Battery

Capacity

AJC NAME- AUTOWALA

AC NO. - 533804010028104

IFSC - UBINOS53395

BANK IE'M» UNION BANK OF INDIA

BRANCH- ALAMBAGH LKO

Rupews In Words ' ¥ One Lakh Twenty Thousand Eight Hundred Fifty Only/-

" Goods once ok i no be takan back

) oo payrment i not made with i the stipulated lime

§ Mg;ﬂnawﬂmwﬂ:’”

Customer Signature AUTOWALA

Authorised Signatory




TOTAL NSURANCE SOLUTIONS
Tax Invoice

falicy Number t VAT Address of Service Providers OIF Code- VA, Futare Cieneeah Indea Insuzance (o
| Ll Unst No 310, 3rd Floor, Cyber Haghrs, |
faveke Number | SOQ20NPNTOOM 40 Vibhuti Khand, Gomti Nagst, Luckaow, Ut |
Pradesh, Pincede « 226010 :

Norverwe (harge N R S PP o + Lo Branh Dffics
Nowsr of tusured Froperes --:.?Bﬁ_w"mm_'!&!!ﬂﬁ'ﬁ!i!!ﬁﬁﬁl ............. FGI State Code 109 !
Meres ¥ iuxliua?l-\lvr?sspuf ;’:‘S;m?;ﬂsii SUI4C{UN FGI GSTIN Number | (DAABCFOIVIRIZS I
: s VARANASIIFGI PAN Nuniber : AABCFOIVIR |
_ UTTAR PRADESH, Pincode- 221010 .f

Pove of Suppy(State Code): 0V
s Mt

iatermediry Name Code: TETINDER KAUR SETIT 0087939

:

Excess amouss, if any, will be adj

| ngaingi nt policies, of will be refunded on demand,

.

i ‘Date of tiswe / Invelee ;26082022 :
: e A e s e o e i
Peried of lasurance ¢ From 1532 hounsof 60372023 .. " .=
o ToMinigMof20820) | NetwreofServies : Geoorl lnswanceSenice |
Recesvend with thanks from & vum of T 6,699.00 lowsnds Premium on the sbove mentionod policy.
TAX(%) PREMIUM (¥) ]
$4677.00 :
% 31093
W 51093
S— _ 6,699.00
NOTE : <
1. tncase of payment by cheque, in the event of dishonour of chegque for any resson whatsoover, inkurance vaver provided under this recaipt sutomaticaily stands
tet from the iception i ive of whether & separsic communication i senl 07 Bt

For FUTURE GENERALI INDIA INSURANCE CO. LTD.

(Authorised Signatory)

Nois: This documeat Is digitully signed by My Vaibhsv Risbud, Authorised Sigustory of Future Generall
Indis Insursnce Company Limlted on 26/05/2022

Putwrs Ganerull ndls Insuraave Compeny Limited, Rogisered snd Corpionis Offics scddress; 801 s
LB S Mary, Vidwoli - West, Mumbal, Mubarsivra. 40008} Cars Line -+ 1800-200-711, FE65- 3001111,
Wobsiu: wow futwsgesenll in IRDA Rogn No 112, CIN - U6 30006 FLL 1 A420 T

B2, Moo, Tower C, Embassy 34X7 Park,

02877500, Emait, fgenveih futuragonerali is,
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Receipt
: Cash Receipt No. RCP-JP0G12470045
¢ JHNOOU492887 Recelpt Date 13-03-2024 04:48 PM
: Mr. VIDHI MEHROTRA  Visit No., OP-005
: MALE/S] Years 8 Months PAN
¢ . LUCKNOW, UTTAR
PRADESH, INDIA, . PIN:
226024
from Mr. VIDHI MEHROTRA the sum of Rupees Two Lakh Only as per details given below On Account
3.2024 04:48 PM '
Amount Mode Ref No Instrument Details Bank Ngme  RRN
200.000.00 Bank Transfer NA YES BANK / Yes Bank YESBANK VIDHI
MEHROTRA
200,000.00

i NEFT Cr-UTIBO002702-AMRIT BOTTLERS PRIVATE LIMITED-JAYPEE HEALTHCARE LIMITED-
AXOIC07239260009

By Harimohan, 21004933

Prepared On 13/03/2024 16:48

Generated On 13/03/2024 16:48
Page 1 of 1
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AMRi-‘f’BQTTLERS PRIVATE LIMITED

Phone - 05278 - 245324, 248133
Fax : 05278 - 248133

o-mall | amntboﬂmawumllfzdm
CIN: U01132WB1983PTCO35018

From

Amrit Bottler-Private Limited

Dabhar Semar, Chandpur Harbans,

Allahabad Rd, Ayodhya, Uttar Pradesh 224133

To,

Medanta Holding Private Limited
Lucknow, Uttar Pradesh

Subject: Contribution from Amrit Bottler Pvt. Ltd. for Saumya Yadav Medical Treatment
Dear Sir/Madam,

{ hope this letter finds you in good health. We M/s Amrit Bottler Private Limited, a respected company
jocated in Ayodhya, with 3 matter of utmost importance concerning the medical treatment of a patient,

Saumya Yadav, who is currently admitted at your esteemed hospital. Saumya Yadav, aged 10, i$in 3
serious medical condition and has been assigned the Patient ID MI110258294,

in light of Saumya Yadav critical condition, his family sought our assistance in his medical journey. In
response to their plea, we have extended our support by contributing an amount of INR 1,00,000-/ from

out company's Corporate Social Responsibility (CSR) fund to Medanta Holding Private Limited Lucknow.
The transaction details for this contribution are as follows: AXOIC07677739071.

To facilitate our internal records and maintain transparency, we kindly request your assistance in issuing
a formal acknowledgment letter for this contribution. This document will be a vaiuable addition to our
documentation, aligning with our commitment to CSR.

Thank you for your prompt attention to this matter. We eagerly await your response and the formal
acknowledgment letter.

Sincerely,

Amrit Bottler Pvt. Ltd.
Date - 16/3/2024

P\l

Authorized Signatory.. e

mmmsmmmm 7th FioorNo A-3, Madhusudan. .
wau ‘Chandpur Harbans, P.O. Dabhasemar, mm’;‘.. u; ,""_._“'_-. 3 .




825

ﬂ‘fﬁ! W U Sreqane
HOMI OHABHA CANCE R HOSP A

/ aX R una wone B e g

BREAK UP OF COSY

SURGERY RS 50000
SUPPORTIVE CARE {including

Madicines, Investigations &
Consumables) RS : 10000

IMPLANTS & PROSTHESIS RS 00000

This cost certificate 13 issued al the explict request of the patient [0 Eource funong lowaros (Pe
cosi of treatment Al advances/ donations shail be accepled only ¢ the torm of theaues: dralls
pay orders. Payment should be made favouring "Hom: Bnabhe Cancer Mospas! Vasnas A
No 38756327 SC Code CBINO280188, Emall 1D: biling@mpmmcc tme gov in ©

AN O PPN R R i YF AR BRAE LR was W L R
18517%
CERYFICATE NO CII0XVNEIES Bl JE T H, 8
CERTWICATE SF IE8 NO VEF Y0200 A0 P Y
COST CERTIFICATE
CASE FHE NQ  18F 202004106 DATE OF RPQISTRATION 110 2020 REGIBYRATION AL
CATREGORY
NAME OF YHE PATIENT Mi TUSHAR RAME JA AGE ) years JENOPR e
DM NAME: DMG BONE-SOF T TIS8SUE
DMSEASE: (HMAGNOSIS ;
Usleogenic Sacoma
mm T!EhMN‘t z swrmw * p'mlms“
Surgery + Implant + Supportive Core
ESTWMATED DURATION OF TREATMENY ¢ 6 Months This cost certificate Is vaild tili 23-04-2024
INTENY OF YREATMENT , ! Curative
HCURATIVE: PALLIATIVE, SUPPORTIVE)
ESTIMATED TOTAL COSY OF $60 000
TREATMENT - RS. FIVME LAKKHS SIXTY THOUSAND ORLY

Senior R fessor / Professcr
SARAVANE WU JANMATHARN COnty Otigingl Copy Atcepted
L H 2302003 ALS Al
vant Mill Road, Lahartara o ey
d Loco Colony, Shivpurwa, T w—
rangsl !Uﬂ.' WI - 221 GO? e Weey b it bl o v e Wil v o
Lisaar T pospren ol Ty Wineeig (antee | By cup Mgy g

reer it Curntle i delected sarny e or e Rk g o e ¥
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Billed To ;- SDM SADAR

ANRIT BOTTLERS (P) LIMITED, Faizabad

Factory: Candpur Hartans, Dabhasemar, Aiahabad Road Distt. FAIZABAD -224133 (UP)
N - U0113ZWE1O83FTCOS516,GSTIN: OSAACCAATIAIIZA, PAN: AACCA794)

ORIGINAL FOR RECOENY
DUPLICATE FOR TRANSPORTER
TRIPLICATE FORSUPPLIER

AYODHYA (L.P.)
4
i
; ;’ sast cast ESTIMATED
sivo | Dascription s QY e |ovawe S b
1 BuwKET ~ 00PCS | 150,00 | 300000
i :; N0
|. - F
1
i
I TOTAL 7% PC8 30,000.00 ; T

Note :Above said Item are not for Sabe.
MATYE R IS BLISG SEND FOR CSR 7 iPOng

=

NOT FOR SALE

Cartified that the particulars given above are true and
correct :

For AMRIT BOTTLERS (P) LIMITED

Sz

Designation/Status : 7

e
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BOTTLERS (P) iy ORIGINAL FOR RECIPIENT
. a7 BUPLICATE FOR TRANSPOSTER
TIN'; UD1132WB1983PTONISI16,GSTIN: DSAACCA4TO4IZA, PAN: AACCA4794) - e TRIPLICATE FOR SUPPLIER
[EmGG. Cralian No. 312 Vihicis Mo Date and Tima of Removal of Goods
04.01.2024
Biiad To - PARSHAD DFFICE
WARD NO. 1
AYODHYA (UP.)
T . CasT
"o | Description HEN qry RATE VALUR e “':mm = = ”:‘:‘z;‘!'”
1 BLANKET [ 80 PCS. 180.00 9000,00 $,000.00
; i t
1
t
"TOTAL 90 PCS. 9,000.00 - $,000,00
Mots :Abovs
seid tam are not for Sale. Cortifiad Enat the particulurs given sbova are trus and
correct
REMARK 15 BEING SENT FOR CSR PURPOSE - '
‘;}A For AMRIY RS (¥) LIMITED
REctveR: ym~ )2/ 42% ) TF LE tau.
MOB 1 ND.: ??2;29 ’ I Signature
93}0 Dasignation/Status ©
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AMRIT BOTTLERS (P) LIMITED,Faizabad ORIGINAL FOR RECIPIENT .
Factory: Chandpur Narbens, Dabhasemas, Allahabad Road Distt. FAIZABAD -224133 (UP) DUPLICATE FOR TRARSPORTER
CIN - UOSI3OWRISBIPTCO35016,GSTIN: 0OAACCAAT4)1ZA, PAN: AACCAATHY) TRIPLICATE FOR SUPPLIER
Challan 0. 337 Date and Tima of Removal of Goods
15.01.2024
Bllled To - PARSHAD WARD NO. 2
AYODMYA {U.P.)
SiNo | Description HEN qry RATE VALUE Sa8Y cGsT ESTIMATED

RATE AMOUNT |RATE| AMOUNT YALUE

1 mm 75 PCS 150.00 11250.00 l&m
i
: l TOTAL 75 PCE 11,280.00 " T 300.00
Mota :Abowa 3aid item ares not for Saie.
MATERIAL I BLIN AENT 18 1 50 21 RPOM Certified that the particulars ghven above are true and
~FE giph Ao
g W For AMRIT BOTTLERS (P) LINITED
RECENER T AF s '
‘!' -~
. - - 1
o A g NOT FO ALE/%fﬁ\ o
R P Mot pamye
Designation/ Status :

&

P —

R—
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fuumr JOTTLERS PRIVATE LIMITED oncne:062re. et 0S|
Aushosised Botters of THE COCA-COLA COMPANY Fax: 05278 - 246133
i1==';’ AR o-mail ; amritbattiers@cocacolstzd com
- CIN: U01132WB1883PTC035916
i Erom
1 Ameit Bottier Private Limited
Dabhar Semar Chandput Harbans i
Allghabad Rd, Ayodhya. Uttar Pradesh 274001 :
: E
To.
Medants Holding Private Limited
Lucknow, Littar Pradesh
Subject: Contribytion from Amrit Bottler Put. Ltd. for Mr. Bharat Rawlani Medical Treatmen
Dear Sir/Madam,
I hope this letter finds you in good health, We M/s Amrit Bottler Private Limited, a respected company
located in Ayodhya, with a matter of utmost iImportance concerning the medical treatment of a patient, |
Mr. Bharat Rawlani, who Is currently admitted at your esteemed hospital. Mr, Bharat Rawlani, aged 68, !
. s Ina serious medical condition and has been assigned the Patient 10 B 905/RLNOSR001/ICUS ~ NEURO -
H m,
In light of Mr. Bharat Rawlani critical condition, his family sought our assistance in his medical journey.
In response o their plea, we have extended our support by contributing an amount of INR 1,33,359-/
from our company's Corporate Social Responsibility (CSR) fund to Medanta Holding Private Limited
Lucknow. The transaction details for this contribution are as follows:
OMS/001280641734/ABPL16_09 2023
To facilitate our internal records and maintain transparency, we kindly request your assistance in issuing F
a formal acknowledgment letter for this contribution. This document will be a valuable addition to our
documentation, aligning with our commitment to CSR.
Thank you for your prompt attention to this matter. We eagerly await your response and the formal
acknowledgment letter,
’ Sincerely, 1
Amrit Bottler Pvt. Ltd. s
Date - 16/9/2023 -
2 :\&. _.
g @i}‘ "/-, '*-'f"l
-'\-:_;iﬁ._jt&;'i;;li'
!
1 Office : P-18, Dobson Lane, 7th Floor No. A-3, Madhusudan Apartment, HOWARH-711. 101 (WB.)
'| 7 Factory: Chandpur Harans, PO. Dabhasemar, Distt Ayodhya, Faizabad - 224 133 (U.P) * 5
i 4
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AMRIT BOTTLERS (P) LIMITED, Falzabad . e R
wwmmmmmrm~mmm _DUPLICATE FOR TRANSPORTER
CIN : U01132WB1983PTCO35916,GSTIN: OSAACCAA794112A, PAN: AMCCA4794) R ' | TRIPLICATE FOR SUPPLIER

Vahicle No : Date and Time of Removal of Goods
: 04.01.2024
AYDDHYA (U.P.)
I i
SLio | Dascription | HSN RATE 08T CO8T ESTIMATED
! > VALUE  ATE | AMOUNT [RATE] AMOUNT |  VALUR
1 [BLANKET | 50 PCS. 150.00 7800.00 7,800.00
t
& H 4
! ! i
. .
; .
! "TOTAL 80 PCS. - 7,800.00 - 7,800.00
MNots :Above sald itemn are not for Bale. fad that the \ L
correct
REMARX : MATERIAL 1S BEING SENT POR CSR PURPOSE
For MW
Signature |

RECEER: u.}d‘;il VaudaV/ NOT FOR SALE

£ 8 ICB Designation/Status :
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mepanta. |

srmi S T SIS e £ TR T

i
Madanta Lucknow , l'
SSH.1, POCKET-1, SEC TOR-A : b ]
SUSHANT GOLF CITY P
~ RECEIPT
*ML0227833 Encounter 1d EARR A ;
e ¢+ Mt Bharal Lal Rawlani Recelpt No CORLIERG 24006153 1
paress : 182 Near Sarswal Scheol o 152023 08 02
e Hasdernam Foeabas 224001 AR DA ' '
‘_ e ; . |“ x ) . = .Epjsgdp Id . 24117155
- i M.o’ P.Y“ic‘nnl E I = s i T T e s iy Amount

o . e e ey

Cheaque (AXIC232672745071, Drawn on AX/S BANK)

—d
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AMRIT BOTTLERS PRIVATE LIMITED
Authorised Bottlers of THE COCA-COLA COMPANY

Phone : 05278 . 245324, 246133
Fax 05278 + 248133

— e ———

e msﬂ smwman@coamrzd com
CIN: UON232WBRTBB3PTCO35616

From
Amuit Bottier Private Limited

pabhar Semar. Chandpur Harbans
Alahabad Rd. Avodhya, Uttar Pradesh 224001

To,
Medanta Holding Private Uinited
Lucknow, Utar Pradesh

Subject: Contribution from Amrit Bottler Pyt, Ltd. for Mr. Bharat Rawlani Medical Treatment

Dear Sir/Madam,

I hope this letter finds you in good heaith. We M/s Amrit Bottler Private Limited, a respected company
located in Avpdhva, with a matter of utmost importance concerning the medical treatment of a patient,
Mr. Bharat Rawlani, who is currently admitted at your esteemed hospital.

In light of Mr Bharat Rawlani critical condition, his family sought our assistance in his medical journey
In response to their plea, we have extended our support by contributing an amount of INR 1,00,000
from our company's Carporate Social Responsibility (CSR) fund to Medanta Holding Private Limited

Lucknow The transaction detalls for this contribution are as follows:
INB/NEFT/AXIC232572745071/MEDANTA HOLDINGS PRIVAT/.

To facilitate our internal records and maintain transparency, we kindly request your assistance in issuing
a formal aeknowledgment letter for this contribution. This document will be a valuable addition to our

documentation, allgmng with our commitment to CSR.

Thank you for your prompt attention to this matter. We eagerly await your response and the formal
acknowledgment letter.
Sincerely,

Amrit Bottler Pvt. Ltd.
Date - 14/9!2023

on Lare, 76 Fioor No, A, Medhusudan Apariment, HOWARH-7H 101 (WB)
'8, PO- Dabhasomar, Distt. Ayodhya Falzabad - 224 133 (UP)
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BOTTLERS PRIVATE LIMITED
m of THE COCA-COLA COMPANY

From
Arit Bottier Private Limited '
pabha Semar Chandpur Harban,,

Wd Ry Agadhes Mg Bradesy a0y

Yo.
Medanta Holding Private Limiteg

Lucknow, UTtsr Pradedh

subject: Contribution from Amrit Bottler Put (1d for 14 \irendra fagay Medwal Treatment |

}
Dear S;rf'!&adai?’!‘. !
| hope this letier finds you in BOUO health We 1A/ Armnt Bottier Prejate Limned & respelled COMOIn;

w in Ayodhya, with 3 matter of ulmost importance concecning the medal reztment of 3 palen

Mr. Viwendra Yadav aged 55, whao is currently admitted 3t your esteemed hosptal, His Patient 10 5
B §02/RLNOSRO0L/ICUGE — MICU.

in lght of Mr_ Virendra Yadav critical condition, his family sought our assistance in his medical journey.

In responte 1o their plea, we have extended our support by contributing an amount of INR 1,00,000

from our company's Corporate Social Responsibility (CSR) fund to Medanta Holding Private Uimited ;
Lcknow. The transaction details for this contribution are a< follows: {
MPS/P24/325619462527/MEDANTA HOLDINGS PR/X248418/STATEBANKOFINDIA i

To facilitate our internal records and mamntain fransparency, we kindly request your 3sustance in issuing
aformal acknowledgment letter for thes contribution This document will be 3 valuable addition to our
documentation, aligning with gur commitment 1o CSR

Thank you for your prompt attention to this matter. We eagerly awail your response and the formal
acknowledgment letter.

Sincerely,
SMELS 4

ft. er Led.
_i 1#9!2023-—

“ f ar, ‘,a:“gy
Autharized Signatory. i E:

——
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L .,,%“ ~ KALI BARI TEMPLE TRUST
'  Kali Barl Marg, Ghnﬂvanuapd;

|UTS ~ %009
, LUCKNOW - 226001
Rel Na ‘Q*/PD/M Gm?}Z«O'ZE  eted 0207 2o

To' -‘ mnm-uu-muua»-ug.g.

M\s Amrit Bottlers Private Limitcd
Lucknow

Dear Sir,

! The Kali Bari Temple is situated at Ghasiyari Mandi, Cantt. Road, Near Subham Cinema
- Lucknow is the 160 Years old temple and one of the pious temple in this Nawab city of
Lucknow. Every year thousands and thousands of devotces from across the globe of different

culture and religion come and participates to pay their homage to Maa Kali through out th
year. A

Presently, the temple plays a role in the social development and help to economically weak
people. The temple is running a charitable homeopathic dispensary and a free medical camp is
organized 1o advise patients suffering from heart ailments and diabetes.

[ am happy to inform you that this year too a medical relief camp for econoom'ically.;.
weaker pupils will be organised throughout the ycar for which financial help is required..

Therefore, | on behalf of Kali Bari Temple Trust requesting you to kindly help us by Wﬂ)’ of

contributing as donation of Rs.200000 (Rs. Two Lakhs only) from Amrit Bottlers Private

Limited.

Donation to Be paid by Crossed Cheque in favour of “*Kali Bari Temple Trust®

Kali Bari Temple trust will be highly and deeply obliged and appreciate for this act of !
kindness, R T

The temple is registered under socicty Act and donation is exempted fro

Act 80G.

Thanks & Re nr/
., M—'

/ 4 f- /’/
(Abhijit Sarkar) )
President
Board of Trustecs

.. Donalion lo Kall Bar Temple Trust, Lucknow ars sxempt Irpm Income Tax WS 80 G (5} {vi) of LT.Act 19§ '
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‘Babu Banarasi Das University, Lucknow

School of Computer Applications
Bachelor of Computer Applications

First Year Session: 2022-23

Name MUSKAR SALANI HollNo 1220258166 Status MAIN
Eother Mame EE?_'?J_-”{FSH __S_ﬂ&f{..ﬁ”f Trretlipent Eln

11}4l23 B ove e
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81 Dastn‘lw_rsl_ty

‘;:{%;I r[v,g”wﬂ_l,m i . LA ; v
Bt 22130091000

RECEIPT ol Dated: 11/08/2023

78 v Category. 3
. . University Rl No: 1220256166

I

[

:“"_‘.' |
2
-
INA (I

. '_'..l.
e

¢+ Learnovale (O)

N m—” ? 'hnnd.r;'ri Only

1738 (AXIC232225730910 dt 10/08/2027. ).
119} [Current Balance: 0.00]

e

e
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& e =

I‘ AXIS B/ NK

RIT BOTTI kR FRIVATE vy e
FLOOR SHeAL IMAR | b FLAZA

T- 108 SECTOR S 0O TINATIC MARKET
INDIRA NAGAR

LUK NOW
UTTAR FRAD s} INFHA
e0te

Registered Mobile No XX XXXX23144

Ragistered bmal IIJ.LAXXXXIL@YAHOO.CO.!N
Selwe OPEN CASH CREDIT.HYp

Statement of Axis Account No 1922030000908263 for the pevivd (Frow s (00

I S Chq Ne Particulars o IT Pt
——— oy - L =
e JOPENING BALANCE e
NEP‘[M!M)‘}‘)‘}EZT — -,-"r'l‘.‘.!:‘l‘_l'l.;
'Fm.u‘iuiﬁﬂ o PR
IMPS/PZAIIZ2211STITIS/BABAINDU/ G 1 IHA
N!AMR‘IT S— e e mstcapm—a s 4
NEFT/RETURN/AXISPUOS 1 4636371/R0/AMKI
¥ SHR ——
NEFT/RETURN/AXISPOO41463636%/R0 1 AMA
T BOTTLETHE = .
NEFTRETURN/AXISPO041 4636354/R0OTAMR |
10-08-2023 T BOTTLE/NEW _ =l
INBAFT/AMRIT BOTTLERS AXISTEAN T o
10-08-2023 TRANSFER
INB/NEFT/AXIC232225730922/K UBER VAPFR S
10082023 JAND PACK NE . -
INB/NEFT/AXIC232225730919/BABL —
| 10-0%-2023 BANARSI DAS UNIVER —— :
INB/NEFT/AXIC2322257304925/RELJANC | | —
10-08.7023 INDUSTRIES LIM —
RTGS/HDFCRSZ02 0% DTRIZA 24141 MU
10082023 BEVERAGES PRIVAT s s
RTGS/HDFCRS202308 10787205 SKIBAKLIWAL |
16-05-2023 HOLDINGS PVT s i
INB/NEFT/AXIC232226041933/SHALINI i e
L 10-08-2023 LADHAN! R 1
(NB/NEFT/AXIC232226041 931 /RAMVLER .
082023 SINGH P382 _ —
NEFT/CMS 349204406 /SLMG BEVERAGLS [
l9o%2023f PRIVATELIMITED —
= TRANSACTION TOTAL 5 b e
CLOSING BALANCE, N

Unleas the constinuen avttfies the bank immediatcly of any discrcpan s founed e ol ¢y
e/ s found the weount torredt

The clusing balance as shown/displuyed includes nol unly the credit bulance snd !
exchudey ﬁm marked a lnn.):?’my Hence the chosing baluwe displayel o,
clanfication, M cinlact the Branch,

We would like o reierate that, as a policy, Axie Bank does nod b Fihg Ly gt v
debit card number thruugh emale R phine call Fuober we winld Lk, 1o ey
from anrwdgwhmng ol yusiar hugan d, passwnnd sl delug ol rnginther §
u.np;'cimw’upm emaile, of received By you, bo IR s i rl e ik Lina

edurmer 1) ¥4277374%
o Code LT HBINNRD 1ira
HER Cade 32621101 3
serninee Registered &

FAN (AACCA4TO4)

1-08-2023)

Halance tnit,

50670468.09|

__ASIRTE99.09! 2702
. 45263802.09] 2702
45363802.09 2702

4556362309 248 |

45587223.09] 24u

45791765.09] 24%

__45591765.09] 2702

43277832.09} 2702
43225332.09, 2702

41626932.09] 2702

_91626952.09| 248

119126032.09| 248

118726932.09] 2702

11%699138.09] 2702

13369913809 248

* ik will be taken that

h are under clearing. It
e, For uny further

| gaulotﬁ,lopntdmd
rany losses arising
l!g ﬁ“ lwh
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l_rung a sum of Rupeocs Twanly

ent Type -Blll Settllrn

- -. {m ¥ irur B Hc.\lih
: ﬁﬁic'ﬂn.-ﬁmumum 10818

R

&
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BUPPORTIVE & 2353840 I
SURI MEDICAL FOUNDATION HOSPITAL
A-26, INDIRA NAGAR, FAIZABAD ROAD, LUCKNOW
No 9750 PHARMACY w}a{#wv-f
Patient's Name Mﬂ KD Mt YA 4 H[mifa hOvR.: p]qu |
EI‘:: B Name of M;T;;n:; - Rate Qty ;;nmmt P
H ’L"J Decamal ( peocd) jﬁol’-»« 4 2f0 =
2 p.f GLRAce (&) (- | © g7¢p = |
' E : 2 2% {w = hag
| g 5 "‘l«‘- Llewed)
z ¢ '_ m @
I
i
? .

e B




848 .
Babu Banarasi Das University .

& Secior 1. i Akhilesh Das Nage:, Lucknow
Contact No  +91(572)3911000
Ref: CRIZ023-24/2228) RECEIPT Dated: 11/08/2023
Regn. No BBDUBCA-DS-AI2022/00302 Sesswon 2023-24
Progrsm BCA (DSAAI) - Computer Application - 2nd Year Category. GEN
Seal Type: Management University Roll No. 1220258166
Stdent Type: Regular
Racelved with thanks from:
Studert Neme: MUSKAN SAILANI
Falthat's Name: MUKESH SAILANI
IBM COLLABORATION CHARGES (0) 10.000.00
EXAMINATION FEE 7.500.00
F t Program & Training by Leamovate (O) 2.500.00
§2,500.00
52,500.00

JEFT/RTGS (AXIC232225730919 dt 10/08/2023, ).
RS LT

POLIR S e

Balance: 0.00]
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Receipt
Patiest Categery ¢ Cash Recelpt No. :  RCP-JPO0] 2470045
MRN - - : JHNOOO492887 Recelpt Date ¢ 13-03-2024 04:48 PM
Patiewt Nome : Mr. VIDHI MEHROTRA Vit No. ¢ OP-005
Gonder / Age : MALE/S] Years B Months PAN :
Address ; i ., LUCKNOW, UTTAR
PRADESH, INDIA, . PIN:

226024

Received from Mr. VIDHI MENROTRA the sum of Rupees Two Lakh Only as per details given below On Account
dated 13-03-2024 04:48 PN

Si No Amoust Mode Ref No lmstrumeni Detalis Bank Name  RRN
1 200,000,00 Bank Transfer NA YES BANK / Yes Bank YESBANK VIDHI
MEHROTRA

Totsl 200,000.00

Remarks : NEFT Cr-UTIBO002702-AMRIT BOTTLERS PRIVATE LIMITED-JAYPEE HEALTHCARE LIMITED-
AXOIC07239260009

Prepared By Harimohan, 21004933 Prepared On 13/03/2024 16:48
Generated On 13/03/2024 16:48
Page 1 of |
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W
SUPPORTIVE : 2353849

SURI MEDICAL FOUNDATION HOSPITAL

A-26, INDIRA NAGAR, FAIZABAD ROAD, LUCKNOW
Bill No - 14055 Date ‘IC‘:’/&PQ??
Patient Name . . Vs Kamwmﬂ*‘ﬂ?'lébﬂémilomml‘i 5
Pan%culam No. of Days Charges/Day Amount
- ' 5O =00
Registration, |
é:c’ﬂ:.f: 20 GC":' ’g'c LTI AC0
Hospitalization - d
L 7SO AT =
Nursing |~ f alics
}oot:{-‘: goo

Proff. Charges __— 6¢ 7

Intensive Care

O.T. Charges f4 L =ped
Gases _ 0377«—1-7
. ’5@::_

D

ressing £C6 400 Lﬁ
Special Procedures.”” R D d = £sO= o
Investigations

L o oapny | 1789277

| | (Gurgpell B G i
| Mecelaneous w g:u?ar MeormaL Fcuun%ﬂl Hepra-: /

Grand Total Rs. Sﬁoﬁ;_:r-o

Amount in Words F'WNW‘-’TWMW!'E"ITTMO“% L
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mebDanTa
_‘ Madaniz Lucthnow
88H.1, POCKET-1, BECTOR-A
BUSHANT GOLF CITY

RECEIPT
catent 4 ML 10227832 Encounter Id : 21117155
valant Name - NMr Bharal Lat Rawigni R.C'l{ﬂ No : MUPRCQ‘OZOJSJ
“atiart Address . 182 Near Sarswal School Recelipt Data . 15/08/2023 08 02
Hmdergan) Faizabad 224001 '
Episode Id = 211171585
5 ND -Iudc of Pnrmrm - - o o Amount
Cheque (AXIC232572745071, Drawn ONAXIE BANK) 10000C 00

. . Total 10000000
menumZman

"waiived Wi Thanis From Mr. Bharst Lal Rewtani Sum of INR 100000/- towsrds Patient Deposit ( Patient deposit ),

For Medants Pyt Lid
Kumar
ATIENT DEPOSIT
Aearsgind by
Y™ For Emargascy & Ambuiance: Dial © 1088

l @ Lo b a1 Dt G Loy e D N Lu & ouz aen e

B r.i l_g' g i - .

A11 adny
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LIire rimsy

Date: 21/10/2023

Rel: 20/1123

pncern

Mr. Vidhi Mehrotra, S1y /male (blood group- O+ve) (UND: JIKNDDO4928B7) is suMfering from
decompensated chronic liver disease, CTP - 13/C, MELD-22. He requires a liver transplant
surgery for long term survival with good quality of life.

The cost of living donor liver transplantation surgery at our institute is INR 20 lakhs. Additional
1 -1 S lakhy is required for preoperative evaluation of recipient

Wiy daughter, Vidha Mehrotra (blood group B+) has come forward to donate portion of liver.
tvatuation of the donor will cost around INR 2 lakhs, to ascertain suitabiiity and fitness for

donor hepatectomy

The transplant being planned s ABO incompatible - Mr. Vidhi Mehrotra will need preoperative
preparation in the form of plasmapharesis which costs between INR 2 to 5 iakhs depeding on
the filter used and the number of sessions reguired.

in total, fiver transplant will cost approximately 21 lakhs. Additional costs in ABD incompatible
transplant are between 2 and 5 lakhs

Evaluation for donation will cost around INR 7 lakhs,

The total cost of liver transplantation will cost approx-25 lakhs,

. Free to revert in case there are querriss
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T Y ARRYE Y

Modania Lucknow
$SH-1, POCKET.{, SECTOR-A
SUSKANTY GOLF CITY ©
RECEIPY
Petient id ' ML10224668 Encounter 19 . 21120728
Patient Name ;M. Virendra Yadav Recelpt No . MUIPRC/24020245
Patient Address + Siswania.Maharajganj Mujahna Receipt Date < 1440972023 1350
Episode Id . 21120728
SN0 ‘Made of Paymaent Amount
1 ' Cheque (325618462527, Drawn on:STATE BANK OF INDIA) 100000 00
Total 100000 00

.| INROne Lakh And Paisa Zéro Only

-

4 W Thanks From Mr. Virendra Yadav Sum of INR 100000/ fowsrds Patient Deposi ( Patient deposit ). .

v L

For Medanta Holdings Pvt. Lid

Kumar
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. o=
R R
r‘f' MEDAREX
T — ARTEERIS AN A o
- ntam :
sy i b
-
P H
sy
w0 |raones] e vint fisc A i |
W% | DOCTOM |neBO 8| ECG) X- " 1 oo | toma
Dakcas| 4+ angey | STOWRG] L s | oenn | aay o 820 ”
|
R, 5 PR m ! a | ren l 109} [ e |0} 1ne) |eens ETed
o “ i_ = U e am | 4 5 Jsoon] nsm |esrsyfines
L L e S o ose 71 5 o | sa00f ssr | spaez | nasvan)
e ] w9 3100 o | esme 3 o | aato| 1zae |esal nwwers
T - = AL
i o A wa | ] 4540 o g | oo | 1eseo | s37e | ERSTR
L foa 308 L 2500 8 | s 2 9 _Jitoe ] 1o ] X
2000 o 1% i o oo o | 1000 | 100 | virse |
] ] (3 ire] ise0 n o | sam | o 8| a0 ] 17150 |
0 50 o v | aeeo ) o | s | o o | g0 | iseen |suenal iz
-3 o6 1ET Liasd i3 ) o | ases i o | w0 | o ] m_&‘n‘u 12695
L AR L i) e 200 e lum| s o s | o 6 o | oo | seoss |asseal seser x| ysrens
Jdwespon) | 4 ]
1R Ry Lol owe | we | o wel omm jo lwjsel e ip Lol inelutel
g;:rl - v o ) [ § e 7300 1450 L3 5109 [ © | 1300 ] 1s3e5 | 378 | A BTy
:3?-;:: ] s 360 ] ] s L5 9 500 ] 9 | 1500 | useoy | 51388
B L e ) rr, 00 ] fa F500 145 [} 100 ] 1008 | 19599 | S| 15eTe2| 04
HAID AMOUNT ODETANS : 1 119613 ON OATED 27.09.2023 FROM AMRIT BOTTLES PRIVATF LIMITED,
1 95017 ON DATED 06.10.2023 FROM AMRIT BOTTLES PRIVATE LIMITED.
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THAPAR IMSTITUTE OF ENGIMEERING { TRECHMOLOGY

Patiala
Eee Receint
Bans | MASTREYI KENRTRAPAL Receipt Mo : MK - BICTINT230120240688
Basellasst We. 1 183003000 Date 1 23-01-2024

Feagean: Inahaler of Baginaesring - COR
Somewenert VIIX

wm_‘ua.m & sum of Ra 100000 ( OME LAKE OMLY ) from Mr./Ms MATITSEYI
EEETRAML D/C WANESE CEEEYSAPAL Vide  on account of :-

TUITION FEX Ta 1,00,000.00

‘ﬁw 2% 1,00,000.00

Aot Bobblurs

A n P'; l l. ttd
Avolc40 ISS?S 82
m ! '..‘ R . 3
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__-‘—...u-u..._,_‘______-_
B Mosichand Kharaiti Ram Hospitsl & Ayurvedic Rassarch [Astints
J v I_.Gm.“mw_emu Acdoees . Waos Nager 111, New Dty 110024, 1aow
T 491 1142000000  Faai+9l 51 42000300
gl inos b e i GO WD W TODM? Lom
GSTIN 07AAATMOYaM1 IM
State Coce 07
Deposit necaipt
Sl Ao A0 211 Reeptddle  J5032003 1.53PM
ity 101084938 1P oo 16:23/3458
TN e My Ren D Admestion date: 210872621
Genderiage  tempe sév: Payer: Setf Fay: South Deth
Contact no: #200882019
AGONESS.  nouse ao 4393 banks b cokony (ipal amamagar 121003, , F3naanad, Haryany, IRDIA
Paver GSTIN:

Fave Gate Code

or

Pave Mdsren Not avadabie, New Dein-1 {3024
B3 wea?
e o ; Amount (Rs.}
A gupd
Yon|smouet(Re): 30000000
Remarks - by reft confirmed by

{By Cneque/DO - 200000.00,- #232674652259)

 Amoust Refunced | 7Y30.00 (RPID-34/2376),

Pritied By Premadieg Praparsg By:  Latiumes Pried Oute & Time:  10V10/2023 0211 P%

Indin’s First JCT and Comprehensive NABN(Nospital nd Blood Bank) Accredited Hospital
Lt s wriagiteg DOR Ca De BECESSS ke BL wwy. mCORhandh sACare. corm (ick on Downioad Lat Reparts' in

Qo Unk" seetion)

Documant Mo - REPFOO0S

U?.ec-mul Crdpm AM N+ port Lens P
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PRA
Aggarwal Chambers-1. 4th Floor, Main Vikas Marg.
Shakarpur. Delhi-110 092. Tel.: 2225207, 2455245

No. 19¢  Daes29"

Received with thanks from Mrs./Mr./M/s..
uﬂ:}‘w \é"’\-—'t.../

\
[a.{LL ,rCash #’ e / Demand DraftNo............... .

the sum of Rupees...
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199 yeur of Foundation day which i #10 popolarly known snd regarded @ “Pratishihe Divas™ of Kall j K
Bari toomple whach i utustnd o the heart of ow cny Locknow in Ghasiysn Mands, Qarevbagh. af

Kb Han Yemple of Ghaviysn Mands i 159 years okd Mas Kali lempie and i s reganded as ooe of the
ey s peous holy wepie fue cach and cvery lmh of peopic from scross the globe Each yoar duning
e O o Pratadihs Dvsss. bacs sod lacs of de votoes froe acrons the globe xnd of all religion snd
culimre vt the bemple premuses 16 pay thaar bomage 1o Maas Kali and perform their Pugs Archans. Each
year Amgust 14% s commnomorsaed s “Pratishibe Diwas™ of Kali Bari lemple

O this scepacions occasion uf “Pratishthe Diwas™ we are going 1o onganise the sarsciive

kil Deming ™ o ™
' i Loshaas Rencencd and promence: troaps “Saafief™ of Mre. Dons Ganguly w/e Mr. Sesrwy
Ganguiy » goiag w0 perfom on Mes Kahi. alw one of the promeiag and well reacwned unger of
Kodlats Mr. Raghad Chattevjer who 1 6 siodens of P Aoy Chalrsborty s Ustad Rasbid Kham will
aha posmg 10 pevform and emterunn o3 St hos mekabous viice daring the program

-

By conducting thewe sctivines we rane (wads for our cosselro phalsnthroges sctivites rus by Kah Bard
Temple Traw across Bhwe year. bic edocating poor chaldren. donating fonds 10 seedy penple, froo
vacinaion rogram, (rec cye camp. Iree modscinr asd heakh chec bup (on oz pore and seedy peopie of
the sty | am glad 10wy all the wed phalsuhroe, e untes were i vusantly cosductnd danivg the
penod | M0 3121 ) of cagossg Covid 19 rrarmoas  protcod o, which was implemented by
Coeormencnt of badks ((O1)

every tome we hitve ssbed for anythang Weh the wme fuith amd credence we o Kali Bant Templs Tros

: Just fihe previous yeans, yoo have always bheen » wirce of wppon aod alwayy kelped us duning esch snd
' request you (o lundly shower your blosmgs wpon us this yosr 100 15 helpng and supponting @ in i

orgasirimg O event wccessful by providiag or allocaling st with a okon prcunt of Riigess Onelle
suly s LOQ006)
Hopung for yoar sugust prosence & blcusiags.
wmuu—m
f p}c;-, : *‘f:-i’/ "'_
b (ADlS Sarkar)
A Proudest - Trow
Kali Bari Ternple
Chauywn Mandi, Cuat. Rd. Luchnow
-91 SR1K 233 133
Abdw parkar.cc 9 oyl com

"},.:‘ll'
{,.-'“

Donation o Kall Barl Templa Trust, Luckriow are axempt from Income Tax WS 80 G (3) (v) of LT.Act 1961

it -~ s ———————

Tl Sy s - - v e "
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" TAX INVOICE

Memii  alessuya Spoes 14 P Nare. Anneit Bostlers privane limied

. TCG 3, Vikbats Khand, Address 4TH FLOOR SUALIMAR LD PLAZA, TP,
Addeem. Gomel Nagar, Lischio - SICTOR 5, BHOOTNATI MARKET,
. 1 Fotas Praddesh 226010 INDRA NAGAR, LUCKNOW

e Utar Pradesh State ihitar Pradesh
GSTHa  ORAAOFHSW0 70 USTIN PIAACCATHIEEA

tvowre fir TOTE2307

Phade of tovece 10 Febwuary 2023
e R il

Mase of Supply iH1ne Pradesh
Stare Code o t

CUNT SGST [

§ Ne [Descrpiion of Servces SAC cade Tavabie Value Ritil -

Ry ) Rote] Amoont | Avunt [ o " Ao
(4

b | Towsnds Awadh Goif League Tewn T 3, 50,6001 0 31300 00 3150004 | -
{vwrerdep Serce .

Totst T 3.50,000,00 31,5000 Tisuoo| | o

Total Valar of Service 3.56,000.00
Totwd COST (In a) 31.500.00
Tatal SCST (1w Ra.) 31,%80.00
Total IGEY (ln )

__MEF&-! r
Jotal Tuvaice Valor Ty

13,000.00

Tavelce Valer (i werdi) Four Lats Thirtwen Thousand Only

| Amount subject to Reverse change NG

Fum Mo ARA -1 104
Fundl walementu(ihalwas yagrous com
Address TCO 373 (Mewd o Plumenia) Vibhots Khand  Goenti Nagar | Licknow,
Fin code - I26010 ¥
ity insue ' chiqudesdt in lvoor of M/s Halwasiys Sports L0.P

Accour No. - VI2020007924779
I SC Code - UTIHOO004 Y with Axis Bask [.1d,

Addrew - 39 CC, flasant Lok Complex Vesand Vikar

Incorr Tun Permanent Account Nutnber (PAN) - AADFHIGE

Inbwastys L,

Lo Slguaiory)

b Haksan m I-'1u#"‘ g LLPIN 1‘1—?!’\, | '|I'JI; M ot st

Sonkrit Bhewan. A-10. Aruna Asaf Ali Marg. Quioh Ingiutional Areg, New Delhi-110067 T +

Anania Aveene. TCG 3/3 [Naxt fo Plomariol Vibhuii Khand. Gorfl Neygar, Lucknows m&*ﬁfi&%ﬁ%
awadgelfaciguoBhahues






SIMPLE

EDUCATION

FOUNDATION
: AN AANTSACEFGFICZ *
PAN No AANTSA0ESC
FCRA. 231641837

Receipt Date: 22/11/2022

Receipt No: SEF/DON/037/2022-23

Donation Date: 21/11/2022

Received with thanks from: Amrit Bottlers Private Limited

Address/Email of Donor: ALLAHABAD ROAD, CHANDPUR HARBANS/ deepaklakhmam E<ococolafzd com
PAN of Donor: AACCA4T94 4

Donation Amount: INR 1,00,000/-

Sum of Rupees (in words}: One Lakh Only
By Cash/Online/Cheque": Online

' For Simple EducationFoundation

- S S

H-1, Bandhu Vihar, CGHS, Sector - 10, Plot No. - 11, Dwarka, New Dethi - 110075
+91-9810704035 [www.simpleeducationfoundation.org | connect@simpleeducationfoundation.org
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i Regd. OSK.G ;\ =201, Knishnalok Colany, Phase-1] Kanpur Road, Lucknow-226401(U.1)
i i ~mail: a2zautos | Bigymatl.com, Mobile No, YUISBOT48L, DAS4684984.

To el al X[ M LODORDCDEG)

TAXINVOICEY
el T ST 2B0Y Date of Issue; 18-10-2022
alBuyer's Name: Amrit Bottlers Pvt L, Consignee's Nume:
s: Chandpur Harbans Dabhasemar Ayodliya- Faizabad (U.P.) Address:
of Sute & Code: UP (09) Name Of State & Code: U.P (09)
. DVAACCAST94I1ZA GSTIN:
of Supply Chandpur Harbans Dabhasemar Ayodhya- Faizabad (U.P.) |
Description Of Goods HSN/SAC Codel QtleullJ Unit Rate | Amount (Rs.)
Supply & Fatocation of Food Cans T Tea3y T T T Toa Nes. | R¢.84745.76 | Re.338983.03
( As Per Your Requirement ), 1 _ f
) iny Other 're Delivery Charges
Total Asscssable Value Rs.338983.05
CCST.@9% Rs30508.47
[ S.CST.@9%% Rs.30508.47
LGST. @ NIL
Iavoice Value: Rs. Four Lac Only. Rs.400000.00
For A 2 Z Auto Solutio
)

Signature of Supplier/ Authorired Representative

JGoods once sold wil not be taxen DICck.
Ow Responsibility ceases after the goods have left premises.
Al duputes are sublect to Lucknow Jurisdictions.

UR DETAILS - A/C. NAME - A 2 Z AUTO SOLUTIONS, BANK-UCO BANK , l
mcu—mmwut.. LUCKNOW (U.P.) . A/C. NO —13090510006245, 1ES CODE - UCBAOO01309.
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A 2Z AUBO SOLUTIONS

Regd. Office: A-201, Krishnalok Colony, Phase-1i Kanpar Road, Lucknow-226401 (U.P.)

E-mail; 2200105 1 §/@ymail.com, Mobile No. 9935807484, 9454634984,

o 3] ALX W] P[S[T]aT3Ts] o2 ¢

TAXINVOICED

No: T1-21-2022-23

Date of Issue; 18-10-2022

ient/Buyer's Naine: Amrit Bottlers Pvi Ltd, Consignee's Name:
. Chandpur Harbans Dabhasemar Ayodhya- Faizabad (U.P.) Address:
of State & Code: U.P (09) Name Of State & Code: U.P (09)
GSTIN: (AACCA4794J1ZA GSTIN:
of Supply Chandpur Harbans Dabhasemar Ayodbya- Faizabad (U.P.)
e Description Of Goods HSN/SAC Code] Qty/Unit| Unit Rate | Amount (Rs.)
[ | Supply & Fabrication of Food Carne 843 03 Nos.| R%.84745.76 | Rs.338983 05
| ( As Per Your Requirement ).
Any Other Pre Delivery Charges
Totu! Assessable Value Rs.338983.05
C.GS.T. @ 9% Rs.30508.47
“§:G.S.T. @ 9% Rs.30508.47
LGST. @ NIL I
Totul lnvaice Value: Rs. Four Lac Only. Rs.400000.00

Terms & Conditions

1. Goods ence soid wil not De téken Dack.
2. Our Responsibility ceases aftar the goods have left prensises.
3. All disputes ore subject to Lucknow Jurisdictions.

ForA2 Z Auvly Solufions
N

Auth

Signature of Supplier/ Authorized Representative

{ " AJC. NAME - A 22 AUTO SOLUTIONS,

QUA BANK DETAILS BANK-UCO BANK,
BRANCH- CHANDRAWAL, LUCKNOW (U.P.), A/C. NO - 13090510006245, IFS CODE - UCBADDD1308.
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NIT TRICHY INSTITUTION FEES.

NIT CAMPUS,, THANJAVUR ROAD, THUVAKUD!, , TIRUCHIRAPPALLI-820015
Date: OW—

for State Bank Collect Payment

88Collect Reference Number

 DUJ5284270

Category

2021 ADMITTED ALL PG COURSES
ROLL NO

202121018

NAME OF THE STUDENT

1. HOBTEL(TYPE YES OR NO)
yes
TUNON FEE

ANNUAL FEE
12100

LHOBTEL RENT AND FESTIVAL(TYPE AMY OR 0)
12400

slal 22~ o, o0 oo




M. : 88181 51810

Sindhu xzhim Sangam Cultural Trust

Culture . Tradition « Generation
' Reg. £-8634/Thane

Apt Behind Venus Talkies, Opp. Block C-539, Sec. - 25, Ulhasnagar - - 4, Dist. Thane
: www.sindhusakhasangam.com E-mall : sindhuukhasanpmmmium

I No. 30 Date 22}09} 22

}AM?J- L’iﬁ—{&y«lﬂ/ &-‘l
Chodhya =

D¢ draw the cheque in favour of Ng f ]r +0
|J ) CUJithdJ / j'“uv‘vp

Sho me,,&‘w“-w;; gf-wiqw L Thowe YO
Mlﬁmelplace_ﬁyzdwd on [&Th A - .).x_

.
i
1

]‘&J.Ld (ﬁ.’& = gﬂ‘*’ ft’a*b’ﬁ*:wg 8_‘1531) e~
M}-.,ua A‘d yad |

% PR S W

v

Tl Total | 82679 oy,
5 M Adv.| "

O %M}Q&Baiance 1o | oo

J For Sindhu Sakha Sangam Cultural Trust
ﬁ i e For 8"-@5 Sakha Sangam
Chor gl AT J




Medanta Hgmin" put. Lid.
Medanta.(  cknow
GSTIN : U‘MICMQMW‘IZH jPANNo @ AAICMBB4BK

_ BILL OF gyppLY
T — Intermediate pryn Roport 3

i e . i -
" B [
* XOOUXXKXK Bitl Date ‘ zrm_m 14:04 ‘!
- 10131387 PO No. 2055375
o Address - Mgle / 26Y OM 6D Bod . 812 |
! - Vigam Khand ,Gomii Ward . ICUS MICU _
Nagar Lucknow
| 28/08/2022 15:31 Discharge Dste
: Mr,
2 D ‘ Prashani Dubey
ATE . Dr Abhal Verma & Team Attending Doctor - Dr Abhal Verma
Not 0o Biliing Group + CASH PAYMENT
= _'M"__ o ~ Employer )
“kage detaily Date Manufacture Batch/Explry aty Total
T r Name Date :
Charges 2.00 500.00
: 4.00 2800.00
Care Charges 2.00 800.00
| Room Charges 2.00 8500.00
Charges 18.00  16080.00 \
dical Consumable Charges “w 13029.5%
ical Procedures 8.00 mmi
laneous Charges 1.00 350.00
Charges 119.00 50681.05
logy Charges 4.00 8700.00
g Consultant Charges 800  «000.00
Total 108280.55%
Paysble By Others 0.00
Tota! Bill Amount 10828055 |
Deposit $5000.00
MLCCRC/23040854/26/08/2022 15:33(By Credil Card- 55000.00
No.UPI Bank: Approval Code:200454)
Net Payable £3280.55
Refund 0.00
== Blit Qutstanding §3280.55
r |
!
i
'=| PREPARED 8Y
’=.
Two Hundred Eighty And Filty Five OnY
e Lash Eight Thaussn === =

it

¥
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“ SAPNA FOUNDATIONS

SOCIAL ACTION FOR PROGRESSIVE NATION FOUNDA Lu, (SAPNA
39, Avas Vikas Colony, Angooribagh, Faizabad, Distl. Ayt -224001-

DARPANID - UP2019/0235483
Email . sapnafoundationayodhya@gmail com

-
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Modania Holdinga Pyt, Lid,

Modanta.Liucknow
GSTIN : 09AAICMDB46K 12N 1 PAN No 1 AAICMOB4EX
BILL OF 8UPPLY
__ Intermodiato Drat Report
AXARAKK Bl Dato (271002022 1644
ML10131387 0 No. - 20553075
 Malo / 20 OM 6D Bod - 612
! Viram Khand .Gomii Ward - ICUB MICU
Nagar.Lucknow
 26/06/2022 15:31 Dlschargo Dafo
, Team
: Or Abhal Vorma & Yeam Attonding Doctor ; DrAbhai Verma &
- 09 BH"I'I'B Group ¥ CASH PAMNT
Employer : ——
Spvice with Package details Date Manufacture Batch/Expiry aty Tota
! : rName Date
hl Team, Gastroentrology)
GVCVO00093-ICU Visit Crilical Care(Dr CCM ~ 27/08/2022 1.00 1000.0C
PO00S3-ICU Visit Critical c-.-ap: CCM  27/0872022 1.00 1000.0C
Critica! tare)
Visiting Consuftant Charges{Subtotai) 6.00 5000.00
Visiting Consultant Charges{Subtotal) 6.00 §000.00
_ Total 109280.55
Payable By Others 0.00
Yotal Bill Amount 108280.55
Deposit 55000.00
MLCCRC/23040854/26/06/2022 15.33(By Credit Card- 55000,00
No UPI Bank: ,Approvsl Code 269454)
Net Payable 54280.55
Refund 0.00
Bill Outstanding 54280.85
PREPARED BY
I Ofe Lakh Nne Thousand Two Hundred Eighly And Filty Five Only
S
10 of W

.
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AUTO WALA

G-3. 887/ 2, JAIN COMPLEX, KANPUR ROAD. BARGAWAN

Lucknow UTTAR PRADESH 228012
GSTIN No 09APEPSB738L120

TAX I

Office Numbar : 8808188888

[

AUTO WALA
T o

Eemall ; sutowsla2018@gmail com

———

Customer Name  MUKESH KUMAR VISHNANI
S/0 BHAGWAN DAS Invoice No : 2022/123- 36
. VISHNANI
Address 53 7 14-C-10-N LUXA, invoice Date . 26-05-2022
CHHITUPUR
VARANAS|
o - Varanasi (221010) Mode Of Payment  : Credit
State . UTTAR PRADESH Aadhar Card -
Mobile No © 9338801830 Dealer Fame i Code : -~
Temporary Address : 38 TEJ KRISHNA KHERA Dealer Code e
KAKORI ,LUCKNOW (226107) Hypothecation D -
We hareby submit our bill for transportation of your goods as under:
Description of Gooda/Service HSN Code | Qty | Rate Amount
Model Name : GARIB RATH 87031010 1] 115,005.23 | 115,085.23
Chassis No : MB6BRAZG22C220058 Taxable Amount : 115,085.23
Motor No. : BRAZG220059 SGST @2.5% . 2,877.38
Controller No | — CGST @2.5% _ : 2,877.38
Charger No — Ex Showroom Price : 120,849 .69
Converter No ' — Gross Amount : 120,848.99
Colour : WHITE (ALLOY) Round Off 0.01
Battery ; ' Grand Total : ¥ 120,850.00
Company
Battery
Chemistry
Battery No -
Battery
Capacity
AIC NAME- AUTOWALA
AJC NO. - 533904010028104
IFSC - UBIND563305
BANK NAME- UNION BANK OF INDIA
BRANCH- ALAMBAGH LKO
Rupees In Words : € One Lakh Twenly Thousand Eight Hundred Fifty Only/-
ELOE —_—
3 m%ﬂ.‘i‘i‘f’fu“m  the peymant is not made with in tha stipulatsd time
3 Subjed i ‘Lutknow' Jurisdication only
Customer Signature AUTO WALA
Authorised Signatory




»
Tax Invoice
R — PR k ) ?‘:‘-_—_*_ﬂ_-—‘- _w“_-w_;l!_u D -bﬂé' - :__w_.,,,...:;__ it b s bt : ’ s - S—
Palicy Number t VAIIYTTR TAdclrn-k:f &;E*meﬁnlﬁjnﬁ-;(m ors I” lnai:tm"'““"" . .(,"c;w]

Lul, Unit No. 310, 3d Floor, Cyber Haiglis,

ravaive Sumbes ¢ J0LOSPNTOORA4) 0 Vibhiti Khiand, Gomti Nagas, Liscknow, s |
Pradesh, Pincede « 226010 :

Reveew Uharge i R i Lucknow Dranch Office !
o of lnneed Praposss . Mr M}EI:S]LFHE*‘R VISHNANI . et il ._
i *.’x'.’"i‘GWM‘l DAS VISHNANI, S3I4C- 10N FGIGSTIN Number | 1 OVAABCFOIDIRIZS
LUXA CHHITUPUR, VARANASI, VARANAS)BGE PAN Number : AABCFOIGTR
\ ... UTTAR PRADESH, Pincode- 221010 | i
Plocs L PR ol O o |Imtermediary Name \ Code: TEJINDER KAUR SETHI\ 6008293
UETIN UIN Nomiber i Dt of treue / lavelee 1 26052022
e i e e 4 7o e——— Date . e et e A
Poried of lasurunce + From 15:32 houry of 3841572012 1ISN 1997134 I
VO Midnight of 25/08/202) [Nature of Service : General Insurance Service
Recerved with thanks fron & sum of ¥ 6,699.00 sowards Prensium on the sbove mentioned policy,
TAX(% e _ PREMIUM(Y)
AX) : $,677.00
9% $10.93
e 510,93
£,699.00 ]

NOTE ¢ , 4 y
L. umu{wbyuhqu.inhaumnrdldnmarcmmmmmnmm.inmcawwmmuﬁsmummwkym
eanceliod from the incepiion imespective of wheiher & soperst ication i3 sent of not,

1 Excess smoust, if anry, will be mijusted against subsequent policies, o will be refunded on demand.

For FUTURE GENERAL1 INDIA INSURANCE CO. LTD.

(Authorised Signatory)

Note: This document is digitally signed by Mr Vaibhav Risbud, Autherised Signstory of Future Generali
Indis Invurance Company Limited on 26/08/2022

Putiire Gewsrali lnidla inturuace Compony Limited, Hogimorad nad Corpraruts Offics sbdrest: 801 and 802, §iFloor; Towsr C, Embassy J4X7 Park,
LB.§ Mary, Vildwoli - Woet, Mumbad, Mabarashtrs . 40008) Cars Ling.- |$00-220-233, [ 860-500-3373, 002643 7800, Email. Tycareghfunaraganeradl in.
Wekiity www fatumgaaentiin IRDA Rega Mg, 112, CIN - U660 S0MI 2008 PLE | 85287



ANNEXUEBG P @
AMRIT BOTTLERS PRIVATE LIMITED

; : Phone : 05278 - 245324, 246133
Authorised Bottlers of THE COCA-COLA COMPANY Fax: 05278 - 246133

e-mail ; amritbottlers@cocacolafzd.com
CIN: U01132WB19883PTC035916

To,

District Inspector of School
Ayodhya, U.P

Dear Sir,

We derive immense pleasure in informing that M/s Amrit Bottlers Pvt. Ltd. is
established and operational at Chandpur Harbans, P.O Dabhasemar, Ayodhya since

year 1983 and functional duly complying with the provisions of various applicable
statutes.

The philosophy of M/s Amrit Bottlers Pvt. Ltd is to achieve a balance of
economic, environmental and social imperatives. Unit is committed towards Social
and collective responsibility to build a society and supplement Government’s efforts
to achieve inclusive growth and ensure equality of opportunity for all,

Unit has ensured incessant implementation of Corporate Social Responsibility
R activities spanning over vast range of sectors. The underlying objective of CSR
\a\____:' -
/jif\,w\ initiatives is to push the nation towards achievement of sustainable development
5\’
D -

goals and public-private partnership in transforming India.

2. In the light of above background, we wish to inform that in the upcoming
financial year 2024-25, unit M/s Amrit Bottlers Pvt. Ltd has planned to undertake
CSR activities in Education Sector. The Educational activities under CSR ambit

* shall be carried out in the vicinity of unit M/s Amrit Bottlers Pvt. Ltd and its
surrounding nearby areas.

3. Unit has planned to conduct awareness campaigns on priority social issues like
Plastis Waste Management, Solid Waste Management etc in nearby educational
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institutions besides strengthening infrastructural facilities. That the Education @
activities shall be carried out by the unit under its Corporate Social Responsibility
(CSR) outlay for upcoming financial year.
You are requested to take necessary action for identification and detailing of
educational institutes located in the nearby vicinity of unit M/s Amrit Bottlers Pvt.
Ltd.,, Dabhar Semar, Chandpur Harbans, Allahabad Road, Ayodhya as well as
activities to be carried out in identified educational institutions so that the CSR
activities in Education sector can be implemented.
A joint site visit/ interactive meeting with representatives of M/s Amrit Bottlers
Pvt. Ltd.,, Ayodhya can also be arranged subject to your confirmation and

convenience.
Thanking You.
Bvis
Yours Sincerely,
For Amrijt rs td.
(Auth
Copy to:

1. The District Magistrate, Ayodhya
2. The Regional Officer, U.P. Pollution Control Board, Ayodhya.

(Authorized Signatory)

()
)
} i sl ED
: N




ANN ExUR 68‘8 8 |
AMRIT BOTTLERS PRIVATE LIMITED = .@

Authorised Bottiers of THE COCA-COLA COMPANY o 052::,'.?552%4.' §1§I§§

e-mail : amritbottlers@cocacolafzd.com
CIN: U01132WB1983PTC035916

To,
The District Magistrate
Ayodhya.

Dear Sir,

Kindly refer to the above cited Judgement of Hon'ble Tribunal wherein
Hon'ble Tribunal has laid down certain guidelines related to CSR activities. It is
to bring to your kind notice that M/s Amrit Bottlers Pvt. Ltd., Chandpur Harbans,
P.O Dabhasemar, Ayodhya, in the past also, has implemented CSR activities
similar in nature with the activities cited by Hon'ble Tribunal in its Judgement.

It is to further inform that unit M/s Amrit Bottlers Pvt. Ltd. has taken a

o decision to include certain activities in the proposed CSR for the year 2024-25
in accordance with the above cited Judgement. A brief narrative of some CSR
activities proposed for year 2024-25 is as follows:

1. Health: That unit has always worked in the field of Health care under its
CSR obligation. That, unit has planned to organize Health Camps, in nearby
areas, in association with existing local medical infrastructure so that the
local population gets quality medical advice at their doorsteps.

2. Education: That unit has always given priority to Education sector in the
implementation of CSR Plan during preceding years. That unit has carried
out employment oriented vocational skill development activities in the
nearby areas for the capacity building of human resources.

That in compliance of Judgement of Hon'ble Tribunal, unit has included
Education as a specific sector in the CSR Plan for year 2024-25. That unit
has procured land measuring 2624 square meter, near Medical

Rogmmdomeo P-13 Dahaonl.ane 7thFIaorNo A i _ _ .
“Factory : CImndpurt!arbam\ Po Dabhasemar m_:Ayodhya Falzabad 224 133 {!J.P) Sy




3.

3889

College and unit is planning for development of 8% standard
educational school wherein education to local popufation shall be
imparted. That the unit has formulated a vislon for providing infrastructural
support to educational institutions situated in nearby areas. That unit has
written letter dated 05/03/2024 to District Inspector of Schaol, Ayodhya
seeking intervention and guidance in deciding spedfic infrastructurat
support as well as identification of Institutions devoid of sufficient
infrastructure and deserving support. That a copy of letter sent to District
Inspector of School, Ayodhya is annexed and marked as Annéxure no. 1.
That on receipt of input guidance from the competent authority, the CSR
Plan for the year 2024-25 shall be accordingly finalized and sent to District
Environment Committee for approval,

Skilt Development: That unit has focused on skili development of human
resources and livelihood enhancement projects in its earlier CSR activities.
That in compliance of Judgement of Hon'ble Tribunal, unit has included Skill
Development as a specific sector in the CSR Plan for year 2024-25. That
unit has planned to organize vocational training programs, on regular basis,
in coordination with expert institutions in the areas surrounding the unit.
That such employment-oriented activities shall not only ensure capacity
building of nearby human resources but shall also generate better
employment opportunities,

4, Solid Waste Management: That unit has worked in the field of

Environmental sustainability, Environmental protection and Conservation of
natural resources in its CSR activities during preceding years. That
MoEF&CC, Govt. of India has notified Solid Waste Management Rules 2016
as amended for safe management and disposal of Solid Waste. That the
statute makes it mandatory for segregation of solid waste at source prior to
its disposal. That unit has plans to organize awareness campaigns on Solid
waste management in villages and townships in the nearby vicinity of the
unit. That such awareness campaigns shall be organized in due consultation




7.

890

with competent authorities like Uttar Pradesh Pollution Contral Board and
Urban Local Bodies. That in addition to awareness campaigns, unit also has
plans to strengthen solid waste segregation and collection infrastructure, in
nearby villages and townships in order to assist competent authorities in
ensuring compliance of law.

Scientific support and awareness to local farmers to increase yield
of crop and fodder; That in compliance of Judgement of Hon'ble Tribunal,
unit has planned to undertake CSR Activities in the field of Agriculture in
order to increase the yield of crop and fodder, That unit has written letter
dated 05/03/2024 to District Agﬁcultune Officer, Ayodhya seeking
intervention and guidance for providing scientific support and awareness to
local farmers. That a copy of letter sent to  District Agriculture Officer,
Ayodhya is annexed and marked as Annexure ne. 2. That on receipt of input
guidance from the competent authority, the CSR Plan for the year 2024-25
shali be accordingly finalized and sent to District Environment Committee
for approval.

Rain Water Harvesting: That unit has undertaken Rain water harvesting
activity under CSR in preceding years. That activity such as promoting
appropriate system design, sound operation and maintenance and use of
first fiush devices is included and implemented. That unit has ensured
ground water recharge exceeding the ground water abstraction in
compliance of The Uttar Pradesh Ground Water (Management and
Regulation) Act 2019 as amended. That in compliance of Judgement of
Hon'ble Tribunal, unit has included Rain Water harvesting activity in its CSR
Plan for the year 2024-25. That ground water recharge ponds shall be
developed in villages and areas nearby the unit for recharge of ground water
in compliance of Registration Issued by the Ground Water Department,
Govt. of Uttar Pradesh.

Plantation in community areas: That unit has undertaken Plantation

including Miyawaki plantation, during preceding years, under CSR activities
in order to deliver positive impact towards Environmental conservation. That
in compliance of direction of Hon'ble Tribunal, unit has framed Plantation
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plan for the year 2024-25 including Miyawaki plantation in areas
surrounding the unit and in the vicinity of the unit.

That unit has written letter dated 05/03/2024 to the Divisional Forest
Officer, Ayodhya requesting the authority to guide the unit with respect to
availability of land in the areas sumrounding the unit for carrying out
plantation activities. That on receipt of input from DFO, Ayodhya regarding
fand availability for plantation, the activity shall be confirmed in the CSR
Plan for the year 2024-25. That a copy of letter sent to Divisional Forest
Officer, Ayodhya is annexed and marked as Annexure no. 3.

We assure that M/s Amrit Bottlers Pvt. Ltd., Chandpur Harbans, P.O
Dabhasemar, Ayodhya is committed towards Social and collective
responsibility to build a society and supplement Government's efforts to
achieve inclusive growth and ensure equality of opportunity for all.

Unit shall be submitting micro details of each CSR activity, prior to its
implementation, before District Environment Committee as well as your
good office.

Thanking You,;
Yours Si ly
For Amrit Private Limited

(Authoriz natory)

Endl: As above

Copy to:

1. Divisional Forest Officer, Ayodhya

2. District Agriculture Officer, Ayodhya

3. District Inspector of School, Ayodhya

4. Regional Officer, U.P.Pollution Control Board, Ayodhya in reference to
letter no. 981/ O.A No. 584/ 2022/ 2024 dated 14.02.2024.

/

(Authorized Signatory)
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AMRIT BOTTLERS PRIVATE LIMITED T /

: Phone : 05278 - 245324, 246133
Authorised Bottiers of THE COCA-COLA COMPANY Em: /_ Fax: 05278 - 246133
d e-mail : amritbottiers@cocacolafzd cnr:

CIN: UD1132WB1983PTC035916

To’

The District Agriculture Officer
. Ayodhya, UP

Dear Sir,

We derive immense pleasure in informing that M/s Amrit Bottlers Pvt. Ltd. is
established and operational at Chandpur Harbans, P.O Dabhasemar, Ayodhya since

year 1980 and functional duly complying with the provisions of various applicable
statutes. '

The philosophy of M/s Amrit Bottlers Pvt. Ltd is to achieve a balance of
egonomic, environmental, and social imperatives. Unit is committed towards Social
and collective responsibility to build a society and supplement Government’s efforts
to achieve inclusive growth and ensure equality of opportunity for all,

Unit has ensured incessant implementation of Corporate Social Responsibility
activities spanning over vast range of sectors. The underlying objective of CSR
initiatives is to push the nation towards achievement of sustainable development
goals and public-private partnership in transforming India.

2. In the light of above background, we wish to inform that in the upcoming
financial year 2024-25, unit M/s Amrit Bottlers Pvt. Ltd has planned to undertake
CSR activities in Agriculture Sector. The activities under CSR ambit shall be carried
out in the vicinity of unit M/s Amrit Bottlers Pvt. Ltd and its surrounding nearby

Registered Office : P-18, Dobson Lane, 7th Floor No. A3, Madhusudan Apartment, HOWARH-711 101 (W8 )
Factory : Chandpur Harbans, P.O. Dabhasemar, Distt. Ayodhya, Faizabad - 224 133 (U.P)
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3. Unit has planned to undertake activities for providing scientific support and
awareness to local farmers to increase yield of crop and fodder in the vicinity of
unit and surrounding nearby areas. That the activity shall be carried out by the

{nit under its Corporate Social Responsibility (CSR) outlay for upcoming financial
year.

You are requested to take necessary action for detailing of such activities for
providing scientific support and awareness to local farmers to increase yield of crop
and fodder in the nearby vicinity of unit M/s Amrit Bottlers Pvt. Ltd., Dabhar Semar,
Chandpur Harbans, Allahabad Road, Ayodhya so that the activity can be accordingly
included in the CSR document for upcoming financial year and subsequently
implemented. A joint site visit/ interactive meeting with representatives of Amrit
Bottlers Pvt. Ltd., Ayodhya can also be arranged subject to your confirmation and

convenience.
Thanking You,
* Yours Sincerely,
For Amrit Boftlers Pvt. Ltd.
(Authorjzed nﬁw)
Copy to:

1. The District Magistrate, Ayodhya
2. The Regional Officer, U.P.Pollution Control Board, Ayodhya.

'7?}- s T e ."'\ v
= =t }i:,}o;;.q 2 3 (Authorized Signatory)
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TRANSLABOGYPED (0PY

AGREEMENT LETTER

Amrit Bottlers Pvt. Ltd. situated at Chandpur, Harbans,
Dabhasemar, P.S. Purakalandar, Tehsil-Sadar, City- Ayodhya
Cantt,, District Ayodhya (U.P.) Authorized Representative Rohit

Srivastav (Team ILeader- Legal & Liaison)
...... First Party
AND
Surender Kumar son of Shri Ram Avadh Village Malikpur Post
Dabhasemar Tehsil Sadar District Ayodhya Uttar Pradesh
...... Second Party

We, both the parties bind ourselves under the conditions given

below that :-

Paragraph 1 : That the first party is a company registered
under the provisions of the Indian Companies
Act and the second party is the landowner of
transferable land and legal owner of his land
whose land is situated in village Malikpur
Pargana Haweli Awadh Tehsil Sadar District
Ayodhaya.

Paragraph 2: That the first party wants to plant green plants
on the Gata No. 127 total Rakba 0.0463
hectares land of the second party for which
second party is independently agreed.

Paragraph 3 : That the responsibility would be of the first
party regarding whatever green plants are
planted on the above land of the seconld party
by the first party which will include looking



Paragraph 4:

Paragraph 5 :

Paragraph 6 :

897

after of the green plants, arrangements for

manure-water and security and fencing on all

the four sides of green plants would be made.

That the second party would also cooperate
and help the first party on the basis of above
Agreement Letter so that the environment can

be made clean.

That the above work will be done in the rainy
season in the year 2024-25 as. per the

guidelines of the government.

That the Agréement Letter is being executed
between both the parties independently which

may be useful at the time of need.

Therefore, this Agreement Letter is being executed after

careful thinking so that it could be used at the time of need and can

be made available anywhere when necessary.

Dated : 16.03.24

Sd/-

First Party
Sd/-

Second Party

Both the parties have signed before me

G2
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TRANSLATED TYINY 07y
AGREEMENT LETTER

Amrit Bottlers Pvt. Ltd. situated at Chandpur, Harbans,
Dabhasemar, P.S. Purakalandar, Tehsil-Sadar, City- Ayodhya
Cantt., District Ayodhya (U.P.) Authorized Representative Rohit

Srivastav (Team Leader- Legal & Liaison)
veeen First Party
AND
Pancham Yadav son of Late Rjai Yadav Village Kaadipur Post
Dabhasemar Tehsil Sadar District Ayodhya, Uttar Pradesh
...... Second Party

We, both the parties bind ourselves under the conditions given

below that :-

Paragraph 1 : That the first party is a company registered
under the provisions of the Indian Companies
Act and the second party is the landowner of
transferable land and legal owner of his land
whose land is situated in village Malikpur
Pargana Haweli Awadh Tehsil Sadar District
Ayodhaya.

Paragraph 2: That the first party wants to plant green plants
on the Gata No. 113 total Rakba 0.3270
hectares land of the second party for which

second party is independently agreed.

Paragraph 3 : That the responsibility would be of the first
party regarding whatever green plants are
planted on the above land of the seconcli party
by the first party which will include looking

&



Paragraph 4:

Paragraph 5 :

Paragraph 6 :

901

after of the green plants, arrangements for
manure-water and security and fencing on all

the four sides of green plants would be made.

That the second party would also cooperate
and help the first party on the basis of above
Agreement Letter so that the environment can

be made clean.

That the above work will be done in the rainy
season in the year 2024-25 as per the

guidelines of the government.

That the Agreement Letter is being executed
between both the parties independently which

may be useful at the time of need.

Therefore, this Agreement Letter is being executed after

careful thinking so that it could be used at the time of need and can

be made available anywhere when necessary.

Dated : 16.03.24

Sd/-

First Party
Sd/-

Second Party

Both the parties have signed before me
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TRANSCATED 73%3 CopPY

AGREEMENT LETTER
Amrit Bottlers Pvt. Ltd. sitwated at Chandpur, Harbans,
- Dabhasemar, PS. Purakalandar, Tehsil-Sadar, City- Ayodhya
Cantt., District Ayodhya (U.P.) Authorized Representative Rohit

Srivastav (Team Leader- Legal & Liaison)
.ev... First Party
AND
Ram Naresh Yadav son of Raja Ram Yadav Village Hansapur Post
Dabhasemar Tehsil Sadar District Ayodhya, Uttar Pradesh
...... Second Party

We, both the parties bind ourselves under the conditions given

below that :- _

Paragraph 1 : That the first party is a company registered
under the provisions of the Indian Companies
Act and the second party is the landowner of
transferable land and legal owner of his land
whose land is situated in village Malikpur
Pargana Haweli Awadh Tehsil Sadar District
Ayodhaya.

Paragraph 2: That the first party wants to plant green plants
on the Gata No. 286 total Rakba 0.1930
hectares land of the second party for which
second party is independently agreed.

Paragraph 3 : That the responsibility would be of the first
party regarding whatever green plan:cs are
planted on the above land of the seéond party
by the first party which will include looking



Paragraph 4:

Paragraph 5 :

Paragraph 6 :
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after of the green plants, arrangements for
manure-water and security and fencing on all

the four sides of green plants would be made.

That the second party would also cooperate
and help the first party on the basis of above
Agreement Letter so that the environment can

be made clean.

That the above work will be done in the rainy
season in the year 2024-25 as per the

guidelines of the government.

That the Agreement Letter is being executed
between both the parties independently which

may be useful at the time of need.

Therefore, this Agreement Letter is being executed after

careful thinking so that it could be used at the time of need and can

be made available anywhere when necessary.

Dated : 16.03.24

Sd/-

First Party
Sd/-

Second Party

Both the parties have signed before me
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TRANSLATIB Ty PED (0%

AGREEMENT LETTER
Amrit Bottlers Pvt. Ltd. situated at Chandpur, Harbans,
Dabhasemar, P.S. Purakalandar, Tehsil-Sadar, City- Ayodhya
Cantt., District Ayodhya (U.P.) Authorized Representative Rohit

Srivastav (Team Leader- Legal & Liaison)
...... First Party
AND
Lal Chand Yadav son of Late Shiv Darshan Village Kaadipur Post
Dabhasemar Tehsil Sadar District Ayodhya
...... Second Party

We, b(\)th the parties bind ourselves under the conditions given

below that :-

Paragraph 1 : That the first party is a company registered
under the provisions of the Indian Companies
Act and the second party is the landowner of
transterable land and legal owner of his land
whose land is situated in village Malikpur
Pargana Haweli Awadh Tehsil Sadar District
Ayodhaya.

Paragraph 2: That the first party wants to plant green plants
on the Gata No. 112 total Rakba 0.5410
hectares land of the second party for which
second party is independently agreed.

Paragraph 3 : That the responsibility would be of the first
party regarding whatever green planits are
planted on the above land of the second party
by the first party which will include looking



Paragraph 4:

Paragraph 5 :

Paragraph 6 :

909

after of the green plants, arrangements for
manure-water and security and fencing on all

the four sides of green plants would be made.

That the second party would also cooperate
and help the first party on the basis of above
Agreement Letter so that the environment can

be made clean.

That the above work will be done in the rainy
season in the year 2024-25 as per the

guidelines of the government.

That the Agreement Letter is being executed
between both the parties independently which

may be useful at the time of need.

Therefore, this Agreement Letter is being executed after

careful thinking so that it could be used at the time of need and can

be made available anywhere when necessary.

Dated : 16.03.24

Sd/-

First Party
Sd/-

Second Party

Both the parties have signed before me
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TRANUTED TvPeD Copy

AGREEMENT LETTER

Amrit Bottlers Pvt. Ltd. situated at Chandpur, Harbans,

Dabhasemar, P.S. Purakalandar, Tehsil-Sadar, City- Ayodhya
Cantt., District Ayodhya (U.P.) Authorized Representative Rohit

Srivastav (Team Leader- Legal & Liaison)
...... First Party
AND
Ravindra Nath Pandey son of Late Girdhari Prasad Pandey
Village Malikpur Post Dabhasemar Tehsil Sadar District Ayodhya
Uttar Pradesh
...... Second Party

We, both the parties bind ourselves under the conditions given

below that :-

Paragraph 1 : That the first party is a company registered
under the provisions of the Indian Companies
Act and the second party is the landowner of
transferable land and legal owner of his land
whose land is situated in village Malikpur
Pargana Haweli Awadh Tehsil Sadar District
Ayodhaya.

Paragraph 2: That the first party wants to plant green plants
on the Gata No. 750 total Rakba 1388 Biswa
i.e. 0.8970 hectares land of the second party
for which second party is independently

agreed.

Paragraph 3 : That the responsibility would be of the first

party regarding whatever green plants are

)



Paragraph 4:

Paragraph 5 :

Paragraph 6 :

913

planted on the above land of the second party
by the first party which will include looking
after of the green plants, arrangements for
manure-water and security and fencing on all

the four sides of green plants would be made.

That the second party would also cooperate
and help the first party on the basis of above
Agreement Letter so that the environment can

be made clean.

That the above work will be done in the rainy
season in the year 2024-25 as per the

guidelines of the government.

That the Agreement Letter is being executed

~ between both the parties independently which

may be useful at the time of need.

Therefore, this Agreement Letter is being executed after

careful thinking so that it could be used at the time of need and

can be made available anywhere when necessary.

Dated : 16.03.24

Sd/-

First Party
Sd/-

Second Party

Both the parties have signed before me
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AMRIT BOTTLERS PRIVATE LIMITED
Phone : 05278 - 245324, 24613

Authorised Bolflers of THE COCA-COLA COMPANY Fax: 05278 - 246133

e-mail : amritbottlers@cocacolafzd.com
CIN: U01132WB1983PTC035916

The Divisional Faorest Officer
ki Ayodhya, U.P

Dear Sir,

Kindly refer to the Judgement dated 18.12.2023 pronounced by Honble NGT
in the matter of O.A No. 584 of 2022. The operative portion of the said Judgement is
reproduced as below:

"Respondent no. 5 is directed to carry out plantation activities in areas in

the vicinity of its unit and surrounding nearby areas.”

1. That in compliance of the said Judgement, unit M/s. Amrit Bottlers Pvt. Ltd.,
Dabhar Semar, Chandpur Harbans, Allahabad Road, Ayodhya is required to
undertake Plantation activities in the vicinity of unit and surrounding nearby
areas. That the Plantation activities shall be carried out by the unit under its
Corporate Social Responsibility (CSR) outlay for upcoming financial year.

2. That in compliance of above referred Judgement, land available in the nearby
surrounding area of the unit needs to be identified prior to Plantation activities.

You are requested to take necessary action for identification of land in the nearby
vicinity of unit M/s Amrit Bottlers Pvt. Ltd., Dabhar Semar, Chandpur Harbans,
‘Allahabad Road, Ayodhya so that Plantation activity can be accordingly inciuded in
Gq?" the CSR document for upcoming financial year and subsequently implemented. A

~ _f),.
BN
{L}%\

Factory : Chandpur Harbans, P.O. Dabhasemar, Disit. Ayodhya,Faizabad - 224 133 (UP)

Registered Office : P-18, Dobson Lane, 7th Floor No. A-3, Madhusudan Apartment, HOWARH-711 101 (WB ) ‘:




915

joint site visit with representatives of Amrit Bottlers Pvt. Ltd., Ayodhya can also be @
arranged subject to your confirmation and convenience.

Thanking You,
Yours Sincerely,
For Amri&ﬂ::tlers Pvt. Ltd.
&m
(Authorizéd Signatory)
Copy to:

1. The District Magistrate, Ayodhya
2. The Regional Officer, U.P.Pollution Control Board, Ayodhya.

(Authorized Signatory)

ol
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916 - ANNEXREI- K

Phone : 05278 - 245324, 2461323
Fax: 05278 - 24613‘3

AMRIT BOTTLERS PRIVATE LIMITED
Authorised Bottlers of THE COCA-COLA COMPANY

e-mail : amﬂtbotﬂers@cocsaolafzd com
CIN: UD1132WB1983PTC035916

To,

The Commissioner Nagar Nigam
Nagar Nigam, Ayodhya, U.P

Dear Sir,

o Kindly refer to the Judgement dated 18.12.2023 pronounced by Hon'ble NGT
in the matter of O.A No. 584 of 2022. The operative portion of the said Judgement is
reproduced as below:

“Respondent no. 5 is directed to carry out plantation activities in areas in

the vicinity of its unit and surrounding nearby areas.”

1. That in compliance of the said Judgement, unit M/s. Amrit Bottlers Pvt. Ltd.,
Dabhar Semar, Chandpur Harbans, Allahabad Road, Ayodhya is required to
undertake Plantation activities in the vicinity of unit and surrounding nearby
areas. That the Plantation activities shall be carried out by the unit under its
Corporate Social Responsibility (CSR) outlay for upcoming financial year.

23 That in compliance of above referred Judgement, land available in the nearby
surrounding area of the unit needs to be identified prior to Plantation activities.

You are requested to take necessary action for identification of land in the nearby
vicinity of unit M/s Amrit Bottlers Pvt. Ltd., Dabhar Semar, Chandpur Harbans,
Allahabad Road, Ayodhya so that Plantation activity can be accordingly included in

o

g ﬂ?ﬁ \the CSR document for upcoming financial year and subsequently implemented. A

,«% pb\

Regmnam P18, tzm Lane;r Finorﬁo A-a MadhusudanApartmen

_ Faaoq Ghandpuerbans'PG'_‘____
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joint site visit with representatives of Amrit Bottlers Pvt. Ltd., Ayodhya can also be 'm
arranged subject to your confirmation and convenience.
Thanking You,
Yours Sincerely,
Copy to:'
1. The District Magistrate, Ayodhya
2. The Regional Officer, U.P.Pollution Control Board, Ayodhya.
‘/\:;/f {“"f,;_ '
2f e \5k (Authorized Signatory)
'.-‘:! ]\ ’%@’A -}31’
BN f
&




M Gma" 9 1 8 150 Abhinav Anand <abhinav.legal@gmail.com>

Action Taken Report to be filed by M/s Amrit Bottlers Pvt. Ltd. in O.A. No.584/22 [Durga Prasad Yadav & Ors. vs. State of Uttar
Pradesh & Ors.]

1 message

Abhinav Anand <abhinav.legal@gmail.com> Wed, Mar 20, 2024 at 7:32 PM
To: csup@nic.in, rofaizabad@uppcb.com, dmayo.up@up.gov.in

Sir /Madam,

Kindly find attached herein pdf copy of the Action Taken Report to be filed by the Respondent No.5 /Project Proponent i.e. M/s Amrit Bottlers Pvt. Ltd. before the Hon'ble National Green
Tribunal, New Delhi in O.A. N0.584 of 2022 titled as "Durga Prasad Yadav & Ors. vs. State of Uttar Pradesh & Ors."

Regards,
Abhinav Anand

(Advocate)
Mob: 9582416270

ﬂ Action Taken Report - Amrit Bottlers Pvt Ltd.pdf
16715K
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